
Office of Directorate General of Foreign Trade
New Delhi -0

Para 4.7 Decision

MEETING NUMBER : 3/83-ALC1/2019 MEETING DATE : 10.07.2019

Case No.:392/l/83-

ALCl/2019

HQ File

:01/83/050/0l224/AMI9/

Party Name:NARSlPUR
CHEMICALS PVT LTD

RLA File

:03/95/040/00033/AM16/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Statu$:Case

Approved

Lic.No/Date:0310795840 Defer Date:

12.05.2015

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:

Export item Qty Import Item

AQUASURF I 100 6000KG IODINE

(lODOPHOR 10%)

RA concerned may take necessary action under Para 4.07 of HBP as per a
NORMS COMMITTEE.

Qty _
600KG

DOve decision of

Case No.:39/l/83-

ALCl/2019

Party Name:PRASAN
SOLUTIONS (INDIA)
PRIVATE LIMITED

HQ File RLA File
:01 /83/050/00871/AM 19 :10/24/040/00006/AM16

/  /

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Dalc: 101005913

0

13.05.2015

Status:Transferre

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed off

Case No.:393/l/83-

ALCl/2019

Party Name:NEW (INDIA)
IMAGING INDUSTRIES

PVT. LTD.

RLA File

:03/95/040/00021/AM16/

Meet No/Date:3/83- Status:Case

ALCl/2019 Withdrawan

10.07.2019

Lic.No/Datc:0310795904 Defer Date:

14.05.2015

3 HQ File
:01/83/050/01225/AMI9/

Decision :The Committee considered the case as per agenda and the firm has infomied that they
have been with drawan the case.



Case No.:395/l/83- Party Namc:PANAMA Meet No/Date:3/83- Stalus:Translerrc
AI.Cl/2019 PETROCHEM LTD. ALCl/2019 d to Concerned

10.07.2019 RA

RLA File Lic.No/Date:03l079617 Defer
:01/83/050/01227/AM19 :03/95/040/00063/AM 16 7 Date: 10.07.2019
I  / ■ 25.05.2015

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:396/I/83- Party Name:SYNTHrrE Meet No/Datc:3/83- Status;Transferre
ALCl/2019 INDUSTRIES LIMITED ALCI/2019 d Concerned RA

10.07.2019

HQ File RLA File Lic.No/Date:101005916 Defer
:01/83/050/01228/AMI9 :l0/24/040/00002/AMI6 I Date:10.07.2019
/  / 29.05.2015

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:397/l/83- Party Name:SYNTHITE Meet No/Date:3/83- Status:Transferre
ALCl/2019 INDUSTRIES LIMITED ALCi/2019 d to Concerned

10.07.2019 RA

HQ File RLA File Lic.No/Date:l01005916 Defer
:0]/83/050/01229/AM19 :10/24/040/00001/AM 16 2 Dale:10.07.2019

/  ./ 29.05.2015

Decision :l1ie Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed off.



3

7

Case No.:398/l/83-

ALCl/2019

HQ File

:01/83/050/0l230/AM19

/

Party NamciSYNTHITE Meet No/Dale:3/83-

INDUSTRIES LIMITED ALCl/2019

10.07.2019

RLA File

: 10/24/040/00010/AM16

/

Lic.No/Date:

3

29.05.2015

01005916

StatiisrTransferre

(! lo Concerned

RA

Defer

Dale: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned, i lence, the case is disposed off.

Case No.:399/l/83-

ALCl/2019

HQ File

:01/83/050/01231/AM19

/

Party Namc:PLANT

LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00013/AM16

/

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:101005916

7

02.06.2015

Sta(us:Transfcrrc

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:43/l/83-

ALCl/2019

HQ File
:01/83/050/00875/AMI9

/

Party Name:l<.ANCOR
INGREDIENTS

LIMITED

RLA File

: 10/24/040/00015/AM16

/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:l0l005918

8

03.07.2015

Status:Transferre

d to Concerned

llA

Defer

Dalc:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No. 12/2015-
2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the
advance authorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:402/l/83- Party Name:KANCOR Meot No/Date;3/83- Status'Transferre
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

LIMITED 10.07.2019 UA

RLAFile Lic.No/Date:l01005918 Defer
:01/83/050/01234/AM19 :10/24/040/000 !7/AM 16 9 Date: 10.07.2019

'  ' / 03.07.2015
Decision : I he Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.201 8, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:404/l/83- Party Name:SYNTHITE Meet No/Date:3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCl/2019 d (o Concerned

LIMITED 10.07.2019 \IA

HQ File RLA File Lic.No/Dalc:101005920 Defer
:01/83/050/01236/AM19 :10/24/040/00022/AM]6 0 Date: 10.07.2019

1  / / 15.07.2015

'  Decision ;The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:405/l/83- Party Name:SYNTHITE Meet No/Date:3/83- SlatusrTransferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005920 Defer

:01/83/050/01237/AM19 :10/24/040/00023/AMI6 1 Date:l0.07.2019

1  / / 15.07.2015
2

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20l9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:407/l/83- Party Name:SYNTHITFi Meet No/Oate:3/83- Slatus:Transfcrre
ALCl/2019 INDUSTRIES ALCI/20I9 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date; 101005920 Defer
•01/83/050/01239/AM19 :10/24/040/00027/AM16 4 DateilO.07.2019
/  / 21.07.2015

Decision :The Committee considered the case as per agenda and decided that in eompliance with
the Policy CireularNo.05(RE-20I3)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of MBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spiee Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No -417/1/83- Party Name;PLANT Meet No/Date:3/83- Status:Transferre
ALCI/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

-IQFile RLA File Lic.No/Date: 101005923 Defer
01/83/050/01249/AM19 :10/24/040/00035/AMi6 0 Date: 10.07.2019

07
/

.08.2015

Decision -The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20I3)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed oil.

Case No -419/1/83- Party Name:KANCOR Meet No/Date:3/83- Status: 1 ransfcrrc
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

limited 10.07.2019 ILV

HQ File RLA File Lic.No/Date; 101005924 Defer
■01/83/050/0125I/AMI9 ;10/24/040/00040/AM16 0 Date; 10.07.2019
 l' j 11.08.2015
Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20i4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine lorJedemption the advance authorization (whether issued under a "
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. I'urther decidedapplicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:418/l/83- Party Name:SYNTHITE Meet No/Date:3/83- StatusrTransferre
ALCl/2019 INDUSTRIES .ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005923 Defer
:01/83/050/01250/AM19 ;10/24/040/00037/AM16 9 Date:I0.07.2019

1  / / 11.08.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advanee authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:421/l/83- Party Name:BOS Meet No/Date:3/83- Status:Transferre
ALCl/2019 NATURAL FLAVORS ALCl/2019 d Concerned RA

PVT. LTD. 10.07.2019

HQ File RLA File Lic.No/Date: 101005924 Defer
:01/83/050/01253/AM19 :10/24/040/00034/AM16 9 Date: 10.07.2019

1  / / 17.08.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:423/l/83- Party Name:SYNTHITE Meet No/Date:3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005925 Defer
■01/83/050/01255/AM19 :10/24/040/00041/AM 16 0 Date:10.07.2019

I  / / 17.08.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or othei-wise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:424/l/83- Party Name:SYNTHITE Meet No/Date:3/83- SlatusiTranslerre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005925 Defer

:01/83/050/01256/AM19 :10/24/040/00044/AM16 1 Date: 10.07.2019

1  / / 17.08.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:425/l/83- Party Name:BOS Meet No/Datc:3/83- Status:Case
ALCl/2019 NATURAL FLAVORS ALCl/2019 Approved

PVT. LTD. 10.07.2019

HQ File RLA File Lic.No/Date: 1010059254 Defer Date:
;01/83/050/OI257/AM19/ :10/24/040/00033/AM16/ 24.08.2015

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Oty Import Item Qty

Ginger Oil (Refined) 975KG Ginger Oil (Crude) 980KG

RA concerned may take necessary action under Para 4.07 of HBP as per a)ove decision of
NORMS COMMITTEE.

Case No.:426/l/83- Party Name:SYNTHITE Meet No/Date:3/83- StatusiTransfcrrc

ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

PIQ File RLA File Lic.No/Date: 101005926 Defer
:01/83/050/01258/AM19 :10/24/040/00043/AM16 0 Date:10.07.2019

2  / / 26.08.2015

'  Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:427/I/83- Parly Naine:SYNTHITE Meet No/Date:3/83- StatusrTransferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Datc: 101005926 Defer

:0I/83/050/01259/AM19 :10/24/040/00042/AM16 ! Datc:10.07.2019

2  / / 26.08.2015
2

Decision :The Committee considered the ease as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is dispo.sed off.

Case No.:431/l/83- Parly Name:PLANT Meet No/Date:3/83- SlatnsiTransferre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date:l01005926 Defer
:01/83/050/01263/AMI9 :l0/24/040/00050/AM16 7 Date: 10.07.2019

2  / / 15.09.2015

^ Decision :Thc Committee considered the case as per agenda,and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20l9-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of I IBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned, i lence, the ease is disposed off.

CascNo.:433/l/83- Party Namc:KANCOR Meet No/Date:3/83- Status:Transferre
ALCl/2019 INGREDIENTS ALCl/2019 ci to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Datc: 101005928 Defer
:01/83/050/0l265/AM19 :10/24/040/00056/AM16 8 Dale:10.07.2019

2  / / 08.10.2015

^ Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:65/l/83-

ALC1/20I9

Party "NameiSHAILNlCK
CHEMICALS PVT.LTD.

Meet No/Date:3/83- Status:Case

A LC1/2019 Approved
10.07.2019

Lic.No/Date:0810136223 Defer Date:

08.10.2015
HQ File RLA File
:01/83/050/00897/AM19/ :08/24/040/00224/AM 16/

Decision ffiie Committee considered the case as per agenda and decided to ratify the norms on net
to net basis with Import item No. 2 is allowed as per General Policy for Packing Material ol H.B.

25

PmreHiire Vol ll.

Export Item Otv Import Item Qtv

Putty Base &
Activator Packed in

Plastic Bags
of different sizes

(sizes: 1)165 X
95MM (2)169 X
95MM (3)215 X
150MM (4)165 X
150MM) (Net
Content 2629.125

Kgs of Epoxy Resin
Bisphenoi A/F,
500000 Nos)

19475KG Epoxy Resin Bisphenoi 2629.125K:G

Relevant Plastic Bags

(Sizes :(1)165 X 95MM
(2)169 X95MM (3)215 X
150MM (4)165 X 150MM)

Allowed as per

General Policy for
Packing Material of
H.B. Procedure Vol

11.

Committee.

Case No.:434/l/83-

ALCl/2019

HQ FileUV '

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES LIMITED ALCl/2019

10.07.2019

RLA File Lic.No/Date: 101005928
y.

;01/83/050/01266/AM19 :10/24/040/00054/AM16 9
/ 0

/
8.10.2015

StatustTransferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that m compliance with
the Policy Circular No.05(RE-2013)/20i9-2014 dated 14.08.2013 and
2020 dated 28 08 2018, Regional Authorities (RAs) concerned may examine for redemption theLLnce amLorization (whether issued under Para 4.07 of HBP or otherwise) based on the Sample
Analysis Report (SAR) furnished by Spice Board, Cochin, further decided that applicant may also
take up the matter with RA concerned. Hence, the case is disposed olt.



'O

Case No.:435/l/83- Party Nai"ne:SYNTHITE Meet No/Date:3/83- StatusrTransferrc
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005929 Defer
:01/83/050/01267/AM19 :10/24/040/00061/AM16 7 Date: 10.07.2019

2  / / 26.10.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:436/l/83- Party Name:PLANT Meet No/Date:3/83- Status:Transferre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 tl Concerned RA

LIMITED 10.07.2019

HQ File RLA File Lic.No/Date: 101005930 Defer
■01/83/050/01268/AM19 :10/24/040/00062/AM16 0 Date: 10.07.2019

2  / / 29.10.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:437/l/83- Party Name:PLANT Meet No/Date:3/83- StatusiTransferre
AI Cl/2019 LIPIDS PRIVA TE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA
].|Q Pile RLA File Lic.No/Date: 101005930 Defer
•01/83/050/01269/AM19 :10/24/040/00063/AM16 1 Date: 10.07.2019

2  / / 29.10.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed oil.



Case No.:438/l/83- Parly NamciSYNl i ll FE Meet No/Dalc:3/83- StatusiTransferre
ALCI/2019 INDUSTRIES ALCi/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005930 Defer
:01/83/050/01270/AM19 :10/24/040/00065/AM16 2 Date:10.07.2019

3  / / 29.10.2015

^ Decision :The Coinmltlee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of FIBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:439/l/83- Party Namc:PLANT Meet No/Date:3/83- Status:Transferre
ALCI/2019 LIPIDS PRIVATE ALCI/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date; 101005931 Defer
:01/83/050/01271/AM19 :10/24/040/00066/AM16 1 Date: 10.07.2019

3  / / 11.11.2015

'  Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:440/l/83- Party NamciSYNTHlTE Meet No/Date:3/83- StatusiTransferre
ALCI/2019 INDUSTRIES ALCI/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005931 Defer
:01/83/050/01272/AM19 :I0/24/040/00068/AM16 4 Datc:10.07.2019

3  / / 17.11.2015

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:444/l/83-

ALCI/20I9

HQ File

:01/83/050/01276/AM19

/

Party Name:PLANT
LIPIDS PRIVATE

LIMITHD

RLA File

:10/24/040/00078/AM16

/

Meet No/Datc:3/83-

AECI/2019

10.07.2019

Lic.No/Date:l 01005933

8

09.12.2015

Status:Transfcrrc

d to Concerned

RA

Defer

Dalc:10.07.2019

Decision :The Coinmittee considered the case as per agenda and decided that in compliance with
the Policy Circular "No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the mailer with RA concerned. Hence, the case is disposed off.

Case No.:445/l/83-

ALCl/2019

HQ File

:0l/83/050/01277/AM19

/

Party Name:PLANT

LlPlDS PRIVATE

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

RLA File Lic.No/Dale:101005934

:10/24/040/00085/AM16 8

/  18.12.2015

StatusrTransfcrre

d to Concerned

RA

Defer

Dale: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:8/l/83-

ALCl/2019

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

Status:Transferre

d Concerned RA

Defer

Date: 10.07.2019

HQ File RLA File Lic.No/Dale:I01005937
;01/83/050/00840/AM19 :10/24/040/00099/AMI6 2

/  / 19.01.2016

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:3/l/83- Party Name:KANCOR Meet No/Date:3/83- StatusiTransferrc
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

MQ File RLA File Lic.No/Date:101005937 Dcfer
:01/83/050/00835/AM19 :10/24/040/00101/AM16 7 Date:10.07.2019

3  / / 22.01.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case N().:4/l/83- Party NameiSYNTHITE Meet No/Datc:3/83- Slatus:Transferrc
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005937 Defer
■01/83/050/00836/AM19 :10/24/040/00100/AM16 8 Date:!0.07.2019

3  / I 22.01.2016

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned, l lence, the case is disposed off.

7

Case No -10/1/83- Party NameiSYNTHITE Meet No/Datc:3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005941 Defer
•01/83/050/00842/AM19 :10/24/040/00109/AM16 1 Date: 10.07.2019

3  ) / 16.02.2016
^ Decision -The Committee considered the case as per agenda and decided that in compliance with

the Policy Circular No.05(RE-20I3)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.: 11/1/83" Parly NamerSYNTHITE Meet No/Date:3/83- Status:Transfcrrc
ALCl/2019 INDUSTRIES ALC1/2()19 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Dalc:101005941 Defer
:OI/83/050/00843/AM19 :10/24/040/00110/AM16 2 Dale: 10.07.2019

3  / / 16.02.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019--2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. I lence, the case is disposed off.

CascNo.:14/l/83- Party NameiPLANT Meet No/Date:3/83- Status:Translerrc
ALCl/2019 LIPIDS PRIVATE ALCl/2019 cl to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date:10100594l Defer
■01/83/050/00846/AM19 :10/24/040/00117/AM16 8 Date:10.07.2019

4  / / 29.02.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05CRE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:17/l/83- Party Name:PLANT Meet No/Date:3/83- Status:Transferre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Dale: 101005944 Defer
■01/83/050/00849/AM19 :10/24/040/00127/AM16 9 Date: 10.07.2019

4  / / 31.03.2016

'  Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:18/l/83- Party Name:SYNTHITE Meet No/Date:3/83- StatusiTransfcrrc
ALCI/2019 INDUSTRIES AEC1/20I9 d to Concerned

LIMITED 10.07.2019 RA

RLA File Lic.No/Date: 101005945 Defer
:0I/83/050/0085O/AM19 :10/24/040/00128/AM16 4 Date:I0.07.20I9

4  ! / 01.04.2016
2

Decision iTha Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:29/l/83- Party Name:KANCOR Meet No/Date!3/83- Status:Transfcrrc
ALCI/2019 INGREDIENTS ALCI/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date:101005948 Defer
:01/83/050/00861/AM19 :10/24/040/00015/AM17 8 Date:10.07.2019

4  / / 24.05.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:31/l/83- Party NameiKANCOR Meet No/Date:3/83- Sta(us:Transf'crre
ALCI/2019 INGREDIENTS ALCI/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005949 Defer

:01/83/050/00863/AM19 :10/24/040/00016/AM17 4 Date:10.07.2019

4  / / 31.05.2016

^ Decision :The Committee eonsidered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20I3)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:33/l/83-

ALCl/2019

HQ File

:0]/83/050/00865/AMI9

/

Party Naine:SYNTHlTE

INDUSTRIES

LIMITED

RLA File

:10/24/040/00022/AMI7

/

Meel No/Da(e:3/83-

ALCl/2019

10.07.2019

Lic.No/Dale: 10100595

1

15.06.2016

Sta(us:Transfcrre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:500/l/83-

ALCl/2019

HQ File
;01/83/050/01332/AM19/

Party NamerWELSET
PLAST EXTRUSIONS

PVT.LTD.

RLA File

:03/95/040/00159/AMI7/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:0310806005 Defer Date;

08.07.2016

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
undcr:-

Export Item Qty Import item Qty

FILLER MASTER

BATCH

Net Content Per 1 Kg
: LLDPE 0.300 Kg,
CALCIUM

CARBONATE 0.700

Kg

500000KG LLDPE 154500kg

CALCIUM

CARBONATE

360500kg

46

RA concerned may take necessary action under Para 4.07 of HBP as per above decision o
NORMS COMMITTEE.

Case No.:36/l/83-

ALCl/2019

HQ File

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005954

:01/83/050/00868/AM19 :10/24/040/00038/AM17 0

StatusrTransfcrre

d (0 Concerned

RA

Defer

Date: 10.07.2019

/  / 15.07.2016

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/2019-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:37/l/83- Party Name:SYNTHITB Meet No/Date;3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCI/2019 d to Concerned

LIMITED 10.07.2019 UA

HQ File RLA File Lic.No/Date:l01005954 Defer

:0l/83/050/00869/AMI9 :10/24/040/00037/AM17 3 Date: 10.07.2019

4  / / 19.07.2016
o

Decision :The Coniinillce considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l 3)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of i-IBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 104/1/83- Parly Name:BOS Meet No/Dale:3/83- Status:Transterrc
ALCl/2019 NATURAL FLAVORS ALCl/2019 d to Concerned

PVT. LTD. 10.07.2019 RA

IIQ File RLA File Lic.No/Date:l0l005954 Defer
:01/83/050/00936/AMI9 :l0/24/040/00039/AM17 5 Date: 10.07.2019

4  / / 21.07.2016

^ Decision : The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20l9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spicc Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:41/l/83- Party NameiKANCOR Meet No/Datc:3/83- Status:Transferre
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005957 Defer
;OI/83/050/00873/AMI9 ;IO/24/040/00043/AM17 2 Date: 10.07.2019

5  / / 29.07.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:40/I/83- Party Name:SYNTHITE Meet No/Dale:3/83- StatusiTraiisf'erre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Dale:101005957 Dcfcr

:01/83/050/00872/AM19 :10/24/040/00044/AM17 1 Date: 10.07.2019
5  / / 29.07.2016

'  Decision :Tlic Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)72019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:44/l/83- Parly Namc:PLANT Meet No/Date:3/83- Stalus:Transfcrre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005959 Defer

:01/83/050/00876/AM19 :10/24/040/00050/AMI7 4 Date:10.07.2019

5  / / 26.08.2016
9

Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of I IBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Fiulher decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:46/I/83- Party Name:SYNTMlTE Meet No/Date:3/83- StatusiTransfcrre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

FIQ File RLA File Lic.No/Date: 101005960 Defer
;01/83/050/00878/AM19 :10/24/040/00056/AM17 1 Date: 10.07.2019

5  / / 07.09.2016

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of FIBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Flence, the case is disposed off.



Case No.:47/l/83-

ALCl/2019

HQ File

:0!/83/050/00879/AM19

/

Party NamerSYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

RLA File

:10/24/040/00058/AM17

/

Lic.No/Date:101005960

2

07.09.2016

Status:Transferrc

(1 to Concerned

RA

Defer

Dale:10.07.2019

Decision :The Cominillee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 101/1/83-

ALCl/2019

Party Name:KANCOR
INGREDIENTS

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Dale: 101005962

2

05.10.2016

Status:Transferre

d to Concerned

RA

Defer

Date: 10.07.2019

HQ File RLA File
:01 /83/050/00933/AM 19 :10/24/040/00063/AM17

/  /

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05CRE-2013)/2019-20l4dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:50/l/83-

ALCl/2019

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

HQ File RLA File Lic.No/Date: 101005962
:01/83/050/00882/AM19 :10/24/040/00070/AM17 8

/  20.10.2016/

StatusiTransferre

d to Concerned

RA

Defer

Date:l 0.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:51/l/83-

ALCl/2019

HQ File

:01/83/050/00883/AM19
/

Parly NainerPLANT

LIPIDS PRIVATE

LIMITED

RLA File

; 10/24/040/00071/AM 17
/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lie.No/Dale:
9

20.10.2016

01005962

Status:Transferre
cl to Concerned

\<A

Defer

Date: 10.07.2019

Dec^ion :The Committee considered the case as per agenda and decided that in compliance with
^  ̂ Policy Circular No.2/2015-2020 dat^ed 28.08.2018, Regional Authorities (RAs) concerned may examine for

icdemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:52/l/83-

ALCI/2019

Party Naine:PLANT
LIPIDS PRIVATE

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

HQ File

:0]/83/050/00884/AMI9
5  /

I^CA File Lic.No/Date: 101005963
:iO/24/040/00072/AM17 4

/  24.10.2016

Status:Transferre
d to Concerned

RA

Defer

Date: 10.07.2019

ecision .The Committee considered the case as per agenda and decided that in compliance with
he Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.201 8, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.:252/l/83-

ALCl/2019

HQ File

:0l/83/050/01084/AM!9/

Party Name:SIDDHI
VINAYAICA SPECHEM

PVT.LTD.,

RLA File

:07/24/040/00250/AM!7/

StatusiCasc

Approved

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:07101 I0573 Defer Date:
26.10.2016

Decision :Already approved in its M/No. 2/19 vide case No. M-83 manual held on 30.05.2019

Case No.:53/l/83-

ALCl/2019

Party Name;SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCI/20I9

LIMITED 10.07.2019

HQ File RLA File

6  /

:01/83/050/00885/AM19 :10/24/040/00075/AM17 0
ac.No/Date: 101005964

/

StatusrTransferre

d to Concerned

RA

Defer

Datc:l0.07.2019

27.10.2016

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off



Case No.:54/l/83-

ALC1/20I9

Party NametSYNTHITE

INDUSTRIES

LIMITED

HQ File RLAFile

:01/83/050/00886/AM 19 :10/24/040/00076/AM17

6  / /

Meet No/Date:3/83-

ALCI/20I9

10.07.2019

Lic.No/Date:I01005964

1

27.10.2016

StatusiTransfcrre

d to Concerned

RA

Defer

Date:I0.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:57/l/83-

ALC1/20I9

HQ File
:01/83/050/00889/AMI9

/

Parly Name: PLANT
LIPIDS PRIVATE

LIMITED

Meet No/Date:3/83-

ALCI/20I9

10.07.2019

RLA File Lic.No/Date: 101005964

:I0/24/040/00079/AM17 9

/  08.1 1.2016

StatusiTransfcrre

(1 to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:58/l/83-

ALCl/2019

Party Name: PLANT
LIPIDS PRIVATE

LIMITED

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

StatusiTransfcrre

d to Concerned

RA

Defer

Datc;I0.07.2019

HQ File RLAFile Lic.No/Datc:101005966
:01/83/050/00890/AM19 :10/24/040/00083/AM17 2
/  / 06.12.2016

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:59/l/83-

ALCl/2019

HO File

:0l/83/050/00891/AM

/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

;iO/24/040/00087/AM17
/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Datc:I01005967
2

27.12.2016

StatusrTransferre

d to Concerned

RA

Defer

Datc:10.07.20I9

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case N().:6I/l/83-

ALCl/2019

HQ File

:01/83/050/00893/AM19

/

Party NameiPLANT

LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00094/AM17

/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lie.No/Date: 101005968

1

05.01.2017

Status:Transferrc

d to Concerned

RA

Defer

Date;]0.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20]9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:62/l/83-

ALCl/2019

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

HQ File RLA File

:01 /83/050/00894/AM 19 :10/24/040/00093/AM17

/  /

MeetNo/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:l 01005968

2

05.01.2017

Status:Transferre

d to Concerned

RA

Defer

Dale:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:64/I/83-

AIXl/2019

HQ File

Party Name: PLANT
LIPIDS PRIVATE

LIMITED

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

:0l/83/050/00896/AM19 :10/24/040/00099/AM17 0
Lic.No/Date: 101005970

/ / 25.01.2017

Status:Transferre

d to Concerned

RA

Defer

DateilO.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:539/l/83-

ALCl/2019

Party NameiGUJARAT

FLUORO CHEMICALS

LTD

Meet No/Date:3/83-

ALCl/2019

10.07.2019

StatusiCasc

Approved

HQ File RLA File Lic.No/Date:3410042916 Defer Date:
:01/83/050/0137i/AM19/ :34/24/040/00297/AM17/ 08.02.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:

68

Export Item

Refrigerant Gas R-
410A(Refrigerant
Blend R410A(Filled
in Cyl of251bs/1 1.3
kgs Gas capacity
made out of CRCA

S/Sheel

(Blend of R-32-
50%, R-125 -50%)

Qty
IMT

Import Item

Chloroform (minimum 99%
Purity) OR

Methanol

Fluorspar (Acid Grade)

Anhydrous Hydro
Acid

Hiioric

Difluoromethanc (HFC-32)
(R-32)
Relevant Packing Material
(i.e. Empty
Cylinder)(251bs/11.3 kgs
Gas Capacity made out of
CRCA S/Sheet of thick up
to 4mm)

Qty in MT

.37MT

NIL

.02M'l

NIL

O.SOM'l

Allowed as per
General Policy for
Packing Material of
H.B. Procedure Vol

11.

RA concerned may take necessary action under Para 4.07 of HBP as per above decision of

NORMS COMMITTEE.



Case No.:67/l/83- Paity Name;PLANT Meet No/Date:3/83- Status:Transferre
ALCl/2019 LIPIDS PRIVATE ALCI/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date:101005971 Defer

:01/83/050/00899/AM19 :10/24/040/00106/AM17 4 Date: 10.07.2019

6  / / 09.02.2017

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:68/l/83- Party NameiPLANT Meet No/Date:3/83- Slatus:Transferre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 ILA

HQ File RLA File Lic.No/Date: 101005971 Defer
:01/83/050/00900/AM19 :10/24/040/00107/AM17 5 Date:10.07.2019

7  / / 09.02.2017

® Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the PolicyCircularNo.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No,:71/l/83- Party NameiPLANT Meet No/Date:3/83- Status:Transferre
ALCl/2019 LIPIDS PRIVATE ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005972 Defer
:01/83/050/00903/AM19 :10/24/040/00108/AM17 5 Date: 10.07.2019

7  / / 21.02.2017

^  Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.201 8, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



35

Case No.:80/l/83- Party Name:KANCOR Meet No/Dale:3/83- Sfatus:Transferre
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Datc:101005973 Defer

:01/83/050/00912/AM19 :10/24/040/00I I9/AM17 9 Date:10.07.2019

7  / / 04.04.2017
■j

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:77/l/83- Party NameiSYNTHlTE Meet No/Date:3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 UA

HQ File RLA File Lic.No/Date:101005974 Defer
:01/83/050/00909/AM19 :10/24/040/00002/AM18 7 Date; 10.07.2019

7  / / 04.05.2017

^ Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:78/l/83- Party Name:SYNTHlTE Meet No/Date:3/83- Status:Transferre
ALCl/2019 INDUSTRIES ALCl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005974 Defer
■01/83/050/00910/AMI9 :10/24/040/00003/AM18 8 Dale:l0.07.2019

7  / / 04.05.2017

4 Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



7  /

5 D

Case No -79/1/83- Partv Name:SYNTI IITE Meet No/Date:3/83- Sla(us:Transferrc
ALCl/2019 INDUSTRIES ALCl/2019 <lto Concerned

LIMITED 10.07.2019 RA

J.]Q Pile RLA File Lic.No/Date'. 101005974 Defer
■01/83/050/00911/AM19 :IO/24/040/00004/AM18 9 Date: 10.07.2019

/  04.05.2017

ecision -The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine toi
redemption the advance authorization (whether issued under Para 4.07 of I IBP or
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed oil.

CaseNo.:158/i;83- Party Meet No/Date:3/83- SlatnsiTransferre
AICl/2019 NameiUNlVERSAL ALCl/2019 d to Concerned

OLEORESINS 10.07.2019 RA

HO File RLA File Lic.No/Date: 101005975 Defer:01/83/050/00990/AM19 :10/24/040/00001/AM 18 1 Date: 10.07.2019^  j j 08.05.2017
6 Decision :The Committee considered the case as per agenda and decided that in compliance with

the Policy Circular No.05(RB-20133/2019-2014 dated 14.08.2013 and Policy Ciicula, ^o.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine lor
redemption the advance authorization (whether issued under Para 4.07 of HBl oron orsmtiple Analvsis Report (SAR) furnished by Spice Board, Cochin. Further decide that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

case Nn.:85/l/83- Party NameiPLANT Mept No/Date:3/83- Statn.Transferre
\T ri/2ni9 LIPIDS PRIVATE ALCl/2019 <1 to Lonccrneu

limited 10,07.2019 RA
HO File-.-. RLA File ' Lic.No/Date: 101005975 Df"-•OW83/050/009r7/AM19 :10/24/040/00008/AM18 6 Date: 10.0, .2t iv

227 7 ■ ■ ■ ■ ■ ■ I
1 Decision -The Committee c

.05.2017

onsidered the case as per agenda and d'ccided that in compliance with



Case No.:87/l/83-

ALCl/2019

HQ File
:01/83/050/00919/AM19/

Party Namc:CHHENNA
CORPORATION

RLA File

:05/23/040/00057/AM18/

Meet No/Date:3/83- StatusrCase

ALCl/2019 Approved
10.07.2019

Lic.No/Dale:0510402694 Defer Date:

24.05.2017

Decision :The Committee eonsidered the case as per agenda and decided to ratify the norms as

Export Item Qty in Sq. meter Import Item Qty Sq. meter

ECG PAPER. GSM :

58

5,63,642 Sq Meter THERMAL PAPER.

GSM : 58

6,20,000 Sq. Meter

ECG PAPER. GSM :

80

72,728 Sq Meter THERMAL PAPER.

GSM : 80

80,000 Sq Meter

78

NORMS COMMITTEE. RA concerned may take necessary action under Para 4.07 of HBP as per
above decision of NORMS COMMITTEE.

Case No.:86/l/83-

ALCl/2019

Party Name:SYNTHITE
INDUSTRIES

LIMITED

HQ File RLA File
-01 /83/050/00918/AM 19 :10/24/040/00012/AM18
/  /

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date; 101005975

9

24.05.2017

Status:Transferrc

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off..

Case No.:98/l/83"

ALCl/2019

Party Name:PRAVIN Meet No/Date:3/83- Status:Case
CHHAPERIA ALCl/2019 Approved
MR(PROP.M/S.CHHAPERIA 10.07.2019
INTL CO)

j.|Q pj]^ RLA File Lie.No/Date:0710111753 Defer Date:
:01 /83/050/00930/AM19/ :07/24/040/00067/AM 18/ 14.06.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

80

Linaer:-

Export Item Oty Import Item Oty

MICA TAPE CUT

TO SIZE- ranging
from 4mm to 505 mm

198000KG Relevant MICA TAPE IN

JUMBO ROLL FORM

width ranging from 450mm
to 1020mm

2,oo,oook:g

1  11... ,i f»-7 i.inD o

NORMS COMMITTEE



Case No.:88/l/83- Party NaineiPLANT Meet No/Date:3/83- StalusiTransfcrrc
ALCl/2019 LIPIDS PRIVATE AlXl/2019 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Datc; 101005977 Defer

:01/83/050/00920/AMI9 :10/24/040/00013/AM18 0 Date: 10.07.2019

/  / 19.06.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20I3)/20I9-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of MBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:89/l/83- Party NameiPLANT Meet No/Date:3/83- Status:Translerre
ALCl/2019 LIPIDS PRIVATE ALCI/20I9 d to Concerned

LIMITED 10.07.2019 RA

HQ File RLA File Lic.No/Date: 101005977 Defer
:01/83/050/00921/AM19 :10/24/040/00014/AM18 I Date: 10.07.2019

/  / 19.06.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:90/l/83- Party Name:KANCOR Meet No/Date:3/83- Status;Transferrc
ALCl/2019 INGREDIENTS ALCl/2019 d to Concerned

LIMITED 10.07.2019 liA

HQ File RLA File Lic.No/Dalc:l01005977 Defer
:01/83/050/00922/AM19 :10/24/040/00019/AM18 8 Date: 10.07.2019
/  / 30.06.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20I3)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Party Namc:PLAN'l'
LIPIDS PRIVATii

LIMITED

RLAFile

:10/24/040/00017/AM18

/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

StatusiTransf'crrc

d to Concerned

RA

Defer

Dale: 10.07.2019

Case No.: 154/1/83-

ALCl/2019

HQ File RLA File Lic.No/Date: 101005977
:01/83/050/00986/AM19 :10/24/040/00017/AM 18 9

/  / 30.06.2017

Decision :The Commillee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Party NamciSARK
SPICE PRODUCTS

PVT.LTD.

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005978

:10/24/040/00016/AM18 6

StatusiTransfcrre

d to Concerned

ILA

Defer

Date: 10.07.2019

/ 20.07.2017

Case No.:93/l/83-

ALCl/2019

HQ File
:01/83/050/00925/AM19

/

Decision iThe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case N().:368/l/83-

ALCl/2019

Parly Name;ARlSHlNA
LIFE SCIENCES PVT

LID

RLA File-IQFile
01/83/050/01200/AM19 :10/24/040/00026/AMI 8 9

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005978

Status:Transi"erre

d to Concerned

RA

Defer

Date:10.07.2019

/ / 07.08.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



St)

Case No.: 161/1/83-

ALCl/2019

HQ File
:01/83/050/00993/AM19/

Party Nanie:GUJARAT
FLUORO CHEMICALS

LTD

RLA File

:34/24/040/00109/AMI8/

Meet No/Date:3/83- Status:Case

ALCl /20] 9 Approved
10.07.2019

Lic.No/Date:3410043385 Defer Date:

09.08.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms repeal
on as iinder:-

Export item Qty Import Item Qty

Refrigerant Gas R-
41 OA (Refrigerant
Blend R410A) Filled
in BulkC Blend R-32-
50%,R-125 -50%

IMT Chloroform (Minimum 99%
Purity)

1.3 7MT

Methanol NIL

Fluorspar (Acid Grade) 1.02MT

Anhydrous Hydro Fluoric Acid NIL

Difluoromethane (HFC-32 (R-
32)

0.50MT

87

Committee

Case No.:191/l/83-

ALCl/2019

HQ File
:01/83/050/01023/AM19/

Party Name:CAMPHOR & Meet No/Date:3/83-
ALLIED PRODUCTS

LIMITED,

RLA File

:03/94/040/00417/AM18/

ALCl/2019

10.07.2019

.ic.No/Dale:03108152

StatusiCase

Approved

Defer Date:

17.08.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms Aas

Export Item Qty Import Item Qty

ASTROMUSK (BB)

(Astromusk in Benzyl
Benzoate . Total

A.stromusk content

62.5% min.)

1,3,4,6,7,8-
hexahydro4,6,6,7,8,8-
hexamethylindeno-

{5-6-c} pyran

IKG 1 ISOAMYLENE 0.2944KG

2 PROPYLENE OXIDE 0.1824KG

3 ALPHA METHYL

S'i'YRENE

0.4625KG

4 PARAFORMALDEHYDE 0.088KG

Committee.



Party NameiSYNTHITE
INDUSTRIES

LIMITED

RLA File

:10/24/040/00028/AM18

Meet No/Date;3/83-

ALCi/2019

10.07.2019

Lic.No/Dale: 101005979

StatusiTransferre

d to Concerned

R\

Defer

Date:10.07.2019

Case No.:95/l/83-

ALCl/2019

HQ File
:01/83/050/00927/AMI9
/  / 17.08.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of FIBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case N().:544/l/83-

ALCl/2019

Party

Name;COLORCON

ASIA PRIVATE

LIMITED

HQ File RLA File
9  :01/83/050/01376/AM19 :I7/24/040/00038/AM18

0  / /

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lic.No/Date; 171000665

5

21.08.2017

StatusiTransferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :'fhe Committee considered the case as per agenda and and obscrbed that in the last
meeting, COA was called for,. Now, the firm vide letters dt. 26.7.2019 has informed that they
have already discharged the export obligation and Advance Authorization is redemmed, hence no
further fixation of norms is required for the said Authorization, the committee has decided to
dispose of the case and transferred to RA concerned.

Case No.:96/l/83-

ALCl/2019

HQ File

:OI/83/050/00928/AM19

9  /

Party Name:KANCOR
INGREDIENTS

LIMITED

RLA File

;10/24/040/00030/AMi

/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005980

1

29.08.2017

StatnsiTransferre

d to Concerned

RA

Defer

Datc:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may al.so take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:99/l/83-

ALCl/2019

HQ File
:01/83/050/00931/AM

/

Paily NameiSYNTHiri
INDUSTRIES

LIMITED

RLA File

: 10/24/040/00031/AM I

/

Mod No/Datc;3/83-

ALCl/2019

10.07.2019

Lic.No/Datc:

7

12.09.2017

,01005980

Status:Transferre

d to Concerned

RA

Defer

Dale;10.07.2019

Decision :Thc Committee considered the case as per agenda and decided thai in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 102/1/83-

ALCl/2019

HQ File

;01/83/050/00934/AM19

/

Party NameiSYNTI IITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

RLA File

:10/24/040/0003 5/AM

/

Lic.No/Datc: 101005981

18 3

StatusrTransfcrre

d to Concerned

liA

Defer

Dale:10.07.2019

26.09.2017

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 103/1/83-

ALCl/2019

94 HQ File
:01/83/050/00935/AM19/

Party Name:FORACE
POLYMERS PVT. LTD.

RLA File

:05/23/040/00263/AM18/

Meet No/Dalc:3/83- S(atus:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Datc:0510404283 Defer Date:

13.10.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:457/I/83-

ALCl/2ni9

95 HQ File

:01/83/050/01289/AM19/

Parly Name:BAJAJ
POLYBLENDS PRIVATI

LIMITED

RLA File

:50/24/040/00004/AM18/

Meet No/Date:3/83- Stalus:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date:5010002381 Defer Date:

26.10.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.



Case No.: 108/1/83-

ALCl/2019

Party Name:SYNTHITE
INDUSTRIES

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

i.ic.No/Dale: 101005983

StatusiTransfcrre

d to Concerned

RA

Defer

Date: 10.07.2019
HQ File RLA File
•01/83/050/00940/AMI9 :10/24/040/00038/AM18 1
/  / 13.1 1.2017

Decision iThe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 109/1/83-

ALCl/2019

HQ File

:Oi/83/050/00941/AM19

/

Party Name:SYN fHlTE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

RLA File

:]0/24/040/00039/AM18

/

Lic.No/Date: 101005983

2

13.1 1.2017

Status:Transferre

d to Concerned

llA

Defer

Date:l0.07.20l9

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise) based
on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided that
applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

98

Case No.: 198/1/83-

ALCl/2019

HQ File

:01/83/050/01030/AM19/

Party Name:DEE DEE
LABEL

RLA File

:03/94/040/00642/AM18/

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

Lic.No/Datc:0310817079 Defer Date:

15.1 1.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:

Export Item Qty Import Item Qty

SILICONE COATED

RELEASE PAPER

62 GSM + /- 10%

lOOMT GLASSINE PAPER

62 GSM-i-/- 10% IN

JUMBO ROLL

I04.00MT

:IA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee



Case No.:110/l/83-

ALCl/2019

Party Name:FORACE
POLYMERS PVT. LTD.

Meet No/Dale:3/83- Stalus:Case

ALCI/2019 Approved
10.07.2019

Lic.No/Date:0510404612 Defer Date:

15.1 1.2017
99 HQ File RLA File

:01 /83/050/00942/AM19/ :05/23/040/00316/AM18/

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:171/l/83-

ALCl/2019

Party Name:SA'iT AM
POLY PLAST

100 HQ File
:01/83/050/OI003/AM19/

Meet No/Date:3/83- SlatusiCase

ALCI/2019 Approved
10.07.2019

Lic.No/Date: 1310048778 Defer Date:

15.11.2017

RLA File

:13/24/040/0003 8/AM18/

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:in/l/83-

ALCI/2019

101 HQ File
:01/83/050/00943/AM19/

Party Name:KLJ
ORGANIC LTD

RLA File

:05/23/040/00308/AM18/

Meet No/Date:3/83- Status:Case

ALCI /2019 Approved
10.07.2019

Lic.No/Date:0510404621 Defer Date:

16.11.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:n4/l/83-ALCl/2019 Party Namc:AVERY Meet No/Date:3/83- SlPtus:Casc
DENNISON INDIA PVT LTD ALCI/2019 Approved

10.07.2019

HQ File
:01/83/050/00946/AM19/

RLA File

:05/23/040/00306/AM18/

Lic.No/Date:0510404696 Defer Date:

23.1 1.2017

Decision ;The Committee considered the case as per agenda and decided to ratify the norms as under:

Export Item Qiy Import Item Qly

SELF ADHESIVE

PAPER 145 GSM +/-

10%

500000Sq.meter GLASSINE BASE

PAPER 58 GSM+/-

10%

520000 Sq.meter

SOLPRl-NE -

Butadicne-slyrcne
polymer

I597KG

WESTREZ5I01P-

Rosin Ester

4706.820KG

SELF ADHESIVE

PAPER 126 GSM +/-

10%

ISOOOOOSq. meter GLASSINE BASE

PAPER 50 GSM +/-

10%

1872000 Sq.meter

SOLPRENE-

Buladiene-styrcne
polymer

4661.530KG

102

RA concenicd may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.



,s:5

.Case No.: 115/1/83-

ALCl/2019

Paily Name:INDOGULF
CR.OPSCIENCES

LIMITED

Meet No/Datc:3/83-
ALCl/2019

10.07.2019

StatusiCase

Approved

Lic.No/Date:0510404708 Defer Date:

23.11.2017
HQ File I^LA File
;01 /83/050/00947/AM19/ :05/23/040/00294/AM 18/

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:

103

Export Item

Lambda Cyhalothrin
5% EC (NET
CONTENT OF

3024KG OF

IMPORT I TEM

SHALL BE

REFLECTED IN

EXPORT.)

Lambda Cyhalothrin
5% EC

Qty
72000Litre

Import Item

Lambda Cyhalothnic
Acid 99%

Lambda Cyhalothnic
Acid 99% Mill

3039.00KG

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee

Case No.:116/l/83-

ALCl/2019

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Sta(us:Transferre

d to Concerned

RLA File

;10/24/040/00043/AM

8/

Lic.No/Date:101005984

2

05.12.2017

Defer

Date:10.07.2019
HQ File
:01/83/050/00948/AMl

9/

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Fui-ther decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:117/l/83-

ALCl/2019

HQ File

:01/83/()50/00949/AMI

9/

Party Name:SYNTFIITE Meet No/Date;3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

StatusiTransferre

d to Concerned

RA

RLA File

:10/24/040/00046/AMl

8/

Lie.No/Date:

8

08.12.2017

01005984 Defer

Date:!0.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Poliey Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of FIBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Flence, the case is disposed off.



Case No.:473/l/83-

ALCl/2019

106 HQ File

:01/83/050/01305/AM19/

PanyName:ARIHAN'l'
INTERMEDIATES

(MADRAS) PVT LTD

RLA File

:04/24/040/00183/AM18/

Meet No/Dalc:3/83-

ALCl/2019

10.07.2019

Status:Case

Rejected

Lie.No/Date;0410163784 Defer Date:

12.12.2017

Decision :The Committee considered the case as per agenda and decided to rejected the case.
Import item Soda and Sodium are different items hence rejected.

Case No.: 118/1/83-

ALCl/2019

HQ File

:01/83/050/00950/AM19/

Party NameiMODERN Meet No/Date:3/83-

INSECTICIDES LIMITED ALCI/2019

10.07.2019

RLA File

:30/24/040/00033/AM18/

Lic.No/Date:301010

Status:Casc

Approved

4178 Defer Date:

12.12.2017

Decision :The Committee considered the case as per agenda and decided to ratify the norms

Export Item Qty Import Item Qty
FIPRONIL80%WG 2.500M.T. FIPRONIL

TECHNICAL 92%

Not More then

2.173M.T.

Committee.

Case No.: 120/1/83-

ALCl/2019

Party NameiKANCOR

INGREDIENTS

LIMITED

HQ File

:OI/83/a50/00952/AMI
9/

Meet No/Date:3/83-

ALCI/20!9

10.07.2019

Lic.No/Date:101005987
3

17.01.2018

Status:Transferre

d to Concerned

RA

Defer

Date: 10.07.2019

RLA File

:IO/24/040/00054/AMI
10 9/ 8/

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. FuHher decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.: 10/11/83-

ALCl/2018

HQ File
:01/83/050/00782/AM19/

Party Name:RAJlV
PLASTIC INDUSTRIES

RLA File

:03/91/040/00427/AM18/

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:03108l

37

02.02.2018

Slatus:Case

Approved

Defer Date:

Decision :Thc Committee considei-ed the case as per agenda and decided to i-atify the norms as
under:-

10

9

Export item

1 COLOUR

MASTER

BATCHES Net

content: 1)

Relevant polymers
viz polyethylene
i,e, LLDPE

22000.000.KGS 2)

Relevant polymers
such as Polystyi-ene
vizGPPSSOO.KGS

3) Relevant
polymers such as
Polypreopylene
]000.kgs4)
Titanium Dioxie

(Rutile Grade)
I2000,kgs5)
Relevant colour

pigmenl/dycs viz
organic pigments
lOOkgs 6)
Polyethylene wax
ISQO.kgs

Qty
37100KG

Import Item Qty.

RELEVANT

POLYMERS SUCH AS

POLYETHYLENE, I.E.

LLDPE

22660 KG

BLACK MASTER

BATCHES NET

CONTENT: I)

RELEVANT

POLYMERS

SUCH AS

POLYETHYLENE

,  I.E.LLDPE:

10,000.000 KG

2) RELEVANT

POLYMERS

SUCH AS

POLYPROPYLEN

E : 2,500.000 KGS

3) RELEVANT
POLYMERS

SUCH AS

POLYSTYRENE

I5200KG RELEVANT

POLYMERS SUCH AS

POLYSTYRENE

NAMELY GPPS

515 KG

RELEVANT

POLYMERS SUCH AS

POLYPROPYLENE

1030 KG

TITANIUM DIOXIDE

(RUTILE GRADE)

12360 KG

RELEVANT COLOUR

PIGMENT/DYES

NAMELY ORGANIC

PIGMENTS

03 KG



I.BGPPS :

2,500.000 KG 4)
CARBON BLACK

: 200.000 KG

ADDITIVE

MASTER

BATCHES NET

CONTENT 1)

Relevant polymers
such as

polyethylene i.e.
LLDPE 7000.KGS

2) Relevant
polymers such as
polystyrene viz
GPPS lOOOKGS

3)Relevant
polymers such as
polypropylene
2500.kgs 4) Relevat
additive upto 20%
by weight of export
product such as U
V stabilizer 500,kgs

12500KG

12

13

14

POLYETHYLENE

WAX

545 KG

RELEVANT

POLYMERS SUCH AS

POLYETHYLENE, I.E.

LLDPE

10,300 KG

RELEVANT

POLYMERS SUCH AS

POLYPROPYLENE

2575 KG

RELEVANT

POLYMERS SUCH AS

POLYSTYRENE

NAMELY GPPS

2575 KG

CARBON BLACK 206 KG

RELEVANT

POLYMERS SUCH AS

POLYETHYLENE, I.E.

LLDPE

7210KG

RELEVANT

POLYMERS SUCH AS

POLYSTYRENE

NAMELY GPPS

030kg

RELEVANT

POLYMERS SUCH AS

i^OLYlMlOPYLENE

2575kg

RELEVANT ADDITIVE

UPTO 20% BY

WEIGHT OF EXPORT

PRODUCT SUCH AS

U.V. STABILIZER

515kg



a

Case No.: 123/1/83-

ALCl/2019

HQ File

:01/83/050/00955/AMI

9/

Party Name:SYNTHrrB Meet No/Date:3/83-

INDUSTRIES ALCl/2019

LIMITED 10.07.2019

RLA File

: 10/24/040/00061/AMI

8/

4c.No/Date:101005988

07.02.2018

StatusiTransfcrre

d to Concerned

\IA

Defer

Dale:10.07.20]9

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned, i lence, the case is disposed off.

Case No.:122/l/83-

ALCl/2019

HQ File

:01/83/050/00954/AM

1  9/

Party

Namc:UNlVERSAL

OLEORESINS

RLA File

:IO/24/040/00060/AM

8/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lic.No/Date: 101005988
2

07.02.2018

Status:Transfcrrc

d to Concerned

RA

Defer

Dale: 10.07.2019

Decision : The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20!4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:335/l/83-

ALCl/2019

HQ File

:01/83/050/01 167/AMl
9/

Party

Name:UNIVERSAL

OLEORESINS

RLA File

:10/24/040/00059/AM
8/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005988
3

07.02.2018

Status:Transferre
d to Concerned

RA

Defer

Date:10.07.2019

Decision :Tlie Committee considered the case as per agenda and decided that in compliance with

7/7m s'on/n'. 14.08.2013 and Policy Circular No.2/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board. Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



AfO

Case No.: 124/1/83-

ALCl/2019

HQ File

:01/83/050/00956/AM

9/

Party Name:SYNTHlTE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

StatusiTraiisferre

d to Concerned

RA

RLA File

:IO/24/040/00066/AMl

8/

Lic.No/Dalc: 101005989 Defer

0  Date; 10.07.2019

20.02.2018

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 125/1/83-

ALCl/2019

HQ File

:01/83/050/00957/AM

9/

Party NameiSYNTHITE Meet No/Date:3/83-

INDUSTRIES ALCl/2019

LIMITED 10.07.2019

Status:Transferre

d to Concerned

RA

RLA File

:l0/24/040/00067/AMI

8/

Lic.No/Date: 101005989 Defer

1  Date:l0.07.20l9
20.02.2018

Decision : Fhe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05CRE-20l3)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 126/1/83-

ALCl/2019

HQ File

:01/83/050/00958/AM
9/

Party

Name:THARAKAN
AND COMPANY

RLA File

:10/24/040/00050/AMI
8/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Slatus:Transferre

d to Concerned

RA

Lic.No/Date:l01005989 Defer
4  Date: 10.07.2019
21.02.2018

Decision : Fhe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based oiuhe Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Case No.:128/l/83-

ALCl/2019

HQ File

:01/83/050/00960/AM

9/

Party

Name:BI01NGREDIA

NATURAL PRIVA TE

LIMITED

RLA File

:IO/24/040/00063/AMl
8/

Mecl No/Dale;3/83-

ALCI/2019

10.07.2019

Lic.No/Date: 101005989
8

06.03.2018

Status:Transferrc

d to Concerned

UA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and deeided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 129/1/83-

ALCl/2019

HQ File

:01/83/050/00961/AMl
9/

Party NaineiSYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCI/2019
LIMITED 10.07.2019

StatusrTransferre

d to Concerned

RA

RLA File

:10/24/040/00068/AMl
8/

4c.No/Date: 101005990

07.03.2018

Defer

Date:; 0.07.2019

Decision : 1 he Comm.ttee considered the case as per agenda and decided 11,at in compliance with

7/90° s'onoH Tf. Circular No.12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
i^edemplion the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on tite Sample Analysis Report (SAR) furnished by Spice Board. Cochin, further decided
that applicant may also take up the matter with RA concerned. Mence, the case is disposed off.

Case No.; 130/1/83-
ALCl/2019

Party Name;SYNTHITE Meet No/Dalc-3/83-
INDUSTRIES ALCI/2019
LIMITED 10.07.2019

HQ File RLA File
:01 /83/050/00962/AM1 :10/24/040/00069/AM
9/ 8/

Lic.No/Datc:101005990
1  2

07.03.2018

StatusrTransferre
d to Concerned

UA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
°  ' '^°-®5(RE-20l3)/20l9-20l4 dated 14.08.2013 and Policy Circular No

edcmmioMte T'' Aulhorities (RAs) concerned may examine for'redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Ana ysis Report (SAR) furnished by Spice Board, Cochin, further decided

applicant may also take up the matter with RA concerned. Hence, the case is disposed off



.0
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CaseNo.:474/l/83-

ALCl/2019

HQ File
:01/83/050/01306/AM19/

Party Name:AUROVll..LI:
FOUNDATION

RLAFile

:25/24/040/0001 1/AMi8/

Meet No/Datc:3/83- Status:Case

ALCI /2019 Approved
10.07.2019

Lic.No/Dalc;2510004927 Defer Date:

20.03.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

12

0

Case No.: 131/1/83-

ALCl/2019

HQ File
;01/83/050/00963/AMl

91

Party Name:KANCOR
INGREDIENTS

LIMITED

RLA File

:10/24/040/00075/AMl

8/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005991

4

20.03.2018

Slatus:Transferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:527/l/83-

ALCl/2019

121 HQ File
:01/83/050/01359/AM19/

Party Name:COOL
COSMETICS [P) LTD

RLA File

:04/24/040/00260/AM18/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Sta(us:Case

Approved

Lic.No/Date:0410164124 Defer Date:

21.03.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

12

2

Case No.: 132/1/83-

ALCl/2019

HQ File

;01/83/050/00964/AMl

9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00072/AM

8/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005991

6

22.03.2018

Status:Transferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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4

Case No.: 133/1/83-
ALC1/20I9

HQ 1-ilc

:01/83/050/00965/AMl
9/

Party Name:PI.ANT
LIPIDS PRIVATIi

LIMITED

RLA File

:10/24/040/00077/AMI
8/

Meet No/Datc;3/83-

ALCI/2019

10.07.2019

Lic.No/Dalc: 101005991
7

22.03.2018

Status:Transferrc
d to Concerned

Defer

Date: 10.07.2019

Decision : I he Committee considered the case as per agenda and decided that in compliance with

2/20 r t om f ' 4-08-2013 and Policy Circular No.
edemolif Authorities (RAs) concerned may examine formption the advance authorization (whether issued under Para 4.07 of MBP or otherwise)
based oiUhe Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 144/1/83-
ALCl/2019

Party Name:SYNTHITE Meet No/Date-3/83-
INDUSTRIES ALCI/2019
LIMITED 10.07.2019

HQ File RLA File
:01/83/050/00976/AMI :iO/24/040/00078/AMl
9/ 8/

Lie.No/Date:

3

03.04.2018

01005992

SlatusrTransferrc
d to Concerned

RA

Defer

Date: 10.07.2019

Dcc^ion :The Committee considered the case as per agenda and decided that in compliance with
the! obey Circular No.05(RL-20l3)/20l9-2014 dated 14.08.2013 and Policy Circular No12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned mayLxlm: t
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 174/1/83-

ALCl/2019
Party Name:AGNl FIBER
BOARDS PVT.i/fD,

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

125 HQ File RLA File
:01 /83/050/01006/AM19/ :34/24/040/00400/AM 18/

Decision : I he Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Lic.No/Datc:3410044020 Defer Date*
06.04.2018

Case No.:31/5/83-

ALCl/2018

Party Name:UNITOP

CHEMICALS PVT.
LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status Case

Dcffcrcd

HQ File RLA File Lic.No/Date:0310820659 Defer
:0I/83/050/00301/AM19/ :03/95/040/00047/AM19/ 25.04.2018 Dale:09.10.2019
Decision : I he Committee considered the case as per agenda and decided to D/L issue. D/L
issue on 5.9.2019.



Case No.: 139/1/83-

ALCI/2019

Party Name:ALPS

CHEMICALS PVT.LTD.,
Meet No/Date:3/83-

ALCl/2019

10.07.2019

StatusrCasc

Deferred

I^LA File Lic.No/Date:08l0I42449 Defer Date
:01/83/050/00971/AM 19/ :08/24/040/00013/AM19/ 26.04.2018 09.10.2019:
Decision :The Committee considered the case as per agenda and decided to Defer the case &
call hard copy from the fim/RA . Letter to be issue on 4.9.2019.

12

8

Case No.: 140/1/83-

ALCl/2019

HQ File

:01/83/050/00972/AMl

9/

Party

Name:B!OINGREDIA

NATURAL PRIVATE

LIMITED

RLA File

:10/24/040/00004/AMI

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005993

8

1 1.05.2018

Status:Transferre

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20l3)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

12

9

Case No.: 141/1/83-

ALCl/2019

HQ File

:0l/83/O50/00973/AM

9/

Parly Name:KANCOR

INGREDIENTS

LIMITED

RLA File

:10/24/040/00080/AMl

8/

'Meet No/Date:3/83-

ALC1/20I9

10.07.2019

Lic.No/Date: 101005994

1

1 1.05.2018

Status:Transferre

d to Concerned

RA

Defer

Date: I 0.07.2019

Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

13

0

Case No.: 143/1/83-

ALCl/2019

HQ File
:01/83/050/00975/AM

9/

Party Name:TMV
NATURAL OILS AND

EXTRACTS PRIVATE

LIMITED

RLA File

:l0/24/040/00006/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101005994

4

14.05.2018

Status:Transferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otiierwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



131

Case No.:456/I/83-

ALCl/2019
Parly Name:VIZAG
CARBON PVT LTD

Status:Casc

Approved

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

Lic.No/Datc;5010002447 Defer Date-
25.05.2018

HQ File RLA File
;01 /83/050/01288/AM19/ :50/24/040/00007/AM 19/

The committee considered the case as per agenda and decided to ratily the norms based
on the written recommendation of Deptt. of IPP vide their U.O. No. P-
47011/208/2019/fSW dt. 16.08.2019 uploaded alongwith these minutes of as applied by
the firm whichever is less under para 4.07 of HBP Vol.1. The letter signed by
Fechnical Authority have been placed at the end on this document (Page No
RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Coinmittee.

13

13

3

Case No.: 146/1/83-

ALCl/2019

HQ File

:01/83/050/00978/AMl
9/

Parly Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

;IO/24/040/00008/AMl
9/

Meet No/Date:3/83-

ALC1/20I9

10.07.2019

Lie.No/Date:
5

29.05.2018

01005995

Status:Transferre
(I to Concerned

RA

Defer

Date:10.07.2019

Dec^ion :The Committee considered the ease as per agenda and decided that in compliance with
mm fL/o'n n 14.08.2013 and Policy Circular No.12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
icdemption the advance authorization (whether is.sucd under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board. Cochin. Purther decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:145/l/83-

ALCI/2019

HQ File

;0l/83/050/00977/AM
9/

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES

LIMITED

RLA File

;10/24/040/00009/AMI
9/

ALCI/20I9

10.07.2019

Lie.No/Date:

4

29.05.2018

01005995

StatusrTransfcrre
d to Concerned

llA

Defer

Date:IO.07.2019

Decision : I he Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



13
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135

Case No.:147/l/83-

ALCl/2019

HQ File

;01/83/050/00979/AMl
9/

Party NainerSYNTHITE Meet No/Date:3/83-
INDUSTRIES
LIMITED

RLA File

:10/24/040/00010/AMI
9/

ALCl/2019

10.07.2019

Lic.No/Date: 101005995
7

30.05.2018

StatusrTransferre
d to Concerned

RA

Defer

DaterlO.07.2019

Dec^ion :The Committee considered the ease as per agenda and decided that in compliance with
thLPolicyCiiculai-No.05(RL-20l3)/2019-2014 dated 14.08.2013 and Policy Circular No12/2015-2020 damd 28.08.2018, Regional Authorities (RAs) concerned ̂ ttayexamilte for'
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
ased on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided

that applicant may also take up the matter with RA concerned. Hence, the case is disposed off

Case No.:149/l/83-

ALCl/2019
Party Name:GREENLAM

INDUSTRIES LIMITED.
Meet No/Date:3/83-

ALCi/2019

10.07.2019

StatusrCasc

Approved

Lic.No/Date:0510406825 Defer Date-
12.06.2018

HQ File RLA File
:01 /83/050/00981 /AM 19/ :05/23/040/00124/AM19/

IDecision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of DPIIT UO No. 7/80/2019-TSW dt. 24.7.2019 uploaded

minutes of as applied by the firm whichever is less under para 4.07 of HBP
Vol. 1 . The letter signed by Technical Authority have been placed at the end on this document
(rage No

13

6

Case No.; 150/1/83-

ALCl/2019

HQ File

:01/83/050/00982/AM
9/

Party Name:KANCOR

INGREDIENTS

LIMITED

RLA File

: 10/24/040/00013/AMl
9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:l0I005996
8

12.06.2018

Status:Transferrc
d to Concerned

RA

Defer

Date:10.07.20l9

Decision : I he Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

13

7

Case No.:153/l/83-

ALCI/2019

HQ File

:01/83/050/00985/AMl

9/

Party

Name:B101NGREDlA

NATURAL PRIVATE

LIMITED

RLA File

:10/24/040/00014/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date; 101005997
1

18.06.2018

SlatusiTransferrc

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with the
Policy Circular No.05(RE-2013)/2019-20l4 dated 14.08.2013 and Policy Circular No. 12/2015-2020 dated
28.08.2018, Regional Authorities (RAs) concerned may examine for redemption the advance authorization
(whether issued under Para 4.07 of HBP or otherwise) based on the Sample Analysis Report (SAR)
furnished by Spice Board, Cochin. Further decided that applicant may also take up the matter with RA
concerned. Hence, the case is disposed off.



Case No.; 10/6/83-

ALCl/2018

138 HQ File

:01/83/050/00378/AMI9/

Party Name:SHYAM
CHEMICALS PRIVATE

LIMITED

RLA File

:03/95/040/OOI69/AM!9/

MeetNo/Dalc;3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

Lic.No/Dalc:0310821989 Defer Date:

28.06.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms on
repeat basis.

Case No.:228/l/83-

ALCl/2019

139 HQ File

:01/83/050/01060/AMI9/

Party NameiHlNDUSTAN Meet No/Date:3/83-

UNILEVER LIMITED ALCI/2019

10.07.2019

Status: Case

Approved

RLA File

:03/94/040/01038/AMI8/

Lic.No/Date:0310822072 Defer Date:
02.07.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:523/l/83-

ALCI/2019

140

HQ File

Party

Name: INTERNATIONAL

FLAVOURS &

FRAGRANCES INDIA

PVT LTD

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

dc.No/Date:0410164461 Defer Date:

:01/83/050/01355/AM19/ :04/24/040/00050/AM19/ 02.07.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for,

14

Case No.: 157/1/83-

ALCl/2019

HQ File

:01/83/050/00989/AM

9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

: 10/24/040/00018/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Transferre

d to Concerned

RA

Lic.No/Date: 101005998 Defer

I  Date:I0.07.20l9

02.07.2018

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



14
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Case No.; 168/1/83-

ALCl/2019

HQ File

;0l/83/050/01000/AM
9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00023/AM
9/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

LIc.No/Date: 101005998
9

10.07.2018

StatusrTransferrc

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20I3)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:170/l/83-

ALCI/2019

HQ File

:01/83/050/01002/AM
9/

Party NameiKANCOR

INGREDIENTS

LIMITED

RLA File

;l0/24/040/00026/AMi
9/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lic.No/Date:l0l005999
1

12.07.2018

StatusiTransferre
d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

14
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Case No.:172/l/83-

ALCl/2019

HQ File

;01/83/050/0l004/AMl
9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00024/AMI

91

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lie.No/Date:

2

16.07.2018

01005999

Status:Transferre

(I to Concerned

RA

Defer

Date; 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-20l4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Henee, the case is disposed off

Case No.:218/l/83-

ALCl/2019

Party Name:VELLVETTE

LIFESTYLE PRIVATE

LIMITED

MeetNo/Date:3/83-

ALCl/2019

10.07.2019

S(atus:Casc

Approved

145 HQ File

:0I/83/050/01050/AMI9/

Lic.No/Datc:0310822319 Defer Date:

16.07.2018

RLA File

;03/95/040/00274/AM19/

Decision :he Committee considered the case as per agenda and decided to ratify the norms on net
to net basis.



6

Party Name:l'LANT Meet No/Date:3/83- Slplus:Transfcrrc
ALCl/2019 LIPIDS PRIVATE ALCI/2019 cl (o Concerned

10.07.2019 RA

nwo-ll^ , RLA File Lic.No/Dale: 101006000 Defer:0]/83/050/01010/AM19 :10/24/040/00028/AM19 2 Date-] 0 07 2019
^  ! 27.07.2018
Decision :The Commitlee considered the case as per agenda and decided that in compliance with

No.05(RE-20 13)72019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned, l lence, the case is disposed off.

Case No.:20/7/83- Party Name:GREENLAM Meet No/Date:3/83- Status-Case
ALCI/2018 INDUSTRIES LIMITED. ALCi/2019 Approved

10.07.2019

Lic.No/Date:0510407426 Defer Date*
:01/83/050/00490/AMI9/ ;05/23/040/0021 1/AM19/ 03.08.2018
Decision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of DIPPT UO No. 7/80/2019-TSW dt. 24.7.2019 uploaded
aiongwith these minutes of as applied by the firm whichever is less under para 4.07 of HBP
Vol. 1. The letter signed by Technical Authority have been placed at the end on this document
(Page No

Case No.:42/7/83- Party Name:HIMADRI Meet No/Date;3/83- Status-Case
ALCI/2018 SPECIALITY CHEMICAL ALCl/2019 ApprovT

LTO 10.07.2019

J^LA File Lic.No/Date:0210208631 Defer Date"
:01/83/050/00512/AM19/ :02/24/040/00068/AM19/ 09.08.2018

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:

Export Item Qty Import Item Qty
IMPREGNATION 3000MT COAL TAR PITCH 3300MT
PITCH (HARD PITCH)
\k concerned may take necessary action unc er Para 4.7 of HBP as per a30ve decision ofNorms
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Case No.; 182/1/83-

ALCI/20I9

HQ File

;0l/83/050/01O14/AM19
/

Party Name:KANCOR

INGREDIENTS

LIMITED

RLA File

:]0/24/040/00032/AM19
/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:l0100600l
3

13.08.2018

Status:Transferre

d lo Concerned

RA

Defer

Dale:l0.07.20l9

Dec^ion :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 184/1/83-

ALCl/2019
StatusrCase

Approved

Party Name:KUTCH Meet No/Date:3/83-
CHEMICAL ALCl/2019
INDUSTRIES LTD 10.07.2019

I^LA File Lic.No/Date:3410044417 Defer Date-
:34/24/040/00171/AM19/ 14.08.2018

Decision :The Committee considered the case as per agenda and decided lo ratify the norms as
applied for.

150 HQ File

:01/83/050/01016/AM19/

151

Case No.:59/6/83- Party Name:SUDARSHAN Meet No/Date-3/83-
ALC1/20I8 CHEMICAL ALCl/2019

INDUSTRIES LTD 10.07.2019

HQ File RLA File
:01 /83/050/00427/AM19/ :31 /83/040/00069/AM19/

■Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:

StatusiC

Lic.No/Date:3110067140,Defer'Dat

ase
Approved

e:
14.08.2018

Export Item Qty Import Item Qty
PIGMENT RED 254
C.l,NO.56I 10

1 KG PARA CHLORO BENZO
NITRILE fPCBN)

0.908ICG

Dl-ISOPROPYL
SUCCINATE(DIPS)

0.80KG

Committee.

15
2

Case No.: 185/1/83-
ALCl/2019

HQ File
:01/83/050/01017/AMl
9/

Parly Name:SYNTHlTE Meet No/Date:3/83-
INDUSTRIES
LIMITED

RLA File
':10/24/040/00034/AMl
9/

ALCl/2019
10.07.2019

Lic.No/Date:
6
20.08.2018

01006001

Status:Transferre
d to Concerned
ILA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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15

Case No.: 186/1/83-

ALCl/2019

HQ File

:01/83/050/01018/AMI

9/

Party Name:SYNTHlTE Meet No/Dale;3/83-

INDUSTRIES

LIMITED

RLA File

:10/24/040/00035/AMl

9/

ALCl/2019

10.07.2019

Lic.No/Date: 10100600!

7

20.08.2018

SlatusrTransfcrrc

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :The Commiltee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-20i3)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:189/l/83-

ALC1/20I9

54 HQ File
:01/83/050/01021/AM 19/

Party NameiPARlKH
ENTERPRISES PVT.

LIMITED

RLA File

:08/24/040/00I65/AM19/

Meet No/Datc:3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Dale:0810143307 Defer Date:

24.08.2018

Decision :The Commiltee considered the case as per agenda and decided to ratify the norms as
applied for.

15

5

Case No.:204/l/83-

ALCl/2019

HQ File
;01/83/050/0l036/AM

9/

Party
Name:BIOINGREDIA

NATURAL PRIVATE

LIMITED

RLA File

;10/24/040/00038/AMI

9/

Meet No/Date:3/83-

ALC1/20I9

10.07.2019

Lic.No/Date: 101006002

3

03.09.2018

Status:Transferre

d to Concerned

RA

Defer

Dale: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of 1 IBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:546/l/83-

ALCl/2019

156 HQ File
:01/83/050/01378/AM19/

Party Name:ESTEEM
INDUSTRIES PRIVATE

LIMITED

RLA File

: 17/24/040/00019/AM19/

Meet No/Date:3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date: 1710006721 Defer Date:

04.09.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.
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Case No.:547/l/83-

ALCl/2019

157 HQ File

:01/83/050/01379/AM19/

Party Name:ESTEEM
INDUSTRIES PRIVATE

LIMITED

RLAFile

:17/24/040/00024/AM19/

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

StatusrCase

Approved

Lic.No/Date: 1710006722 Defer Dale;

06.09.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:63/7/83-

ALCl/2018

58
HQ File

:0l/83/050/00533/AM19/

Party

NameiVIJAYNAGAR BIO

TECH PRIVATE

LIMITED

RLA File

:26/24/040/00008/AM19/

MeetNo/Date:3/83-

ALCI/20i9

10.07.2019

Status:Case

Rejected

Lic.No/Date:26I00I2849 Defer Date:

06.09.2018

Decision :The Committee considered the case as per agenda and decided to reject the case, firm
did not reply letter dt 18.03.2019 & reminder dt. 17.6.2019. Hence the case is reject.

59

Case No.:36/8/83-

ALCl/2018

HQ File

Party Name:ROHAN
DYES AND

INTERMEDIATES LTD.

RLAFile

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Status: Case

Rejected

:01/83/050/00584/AM19/ :08/24/040/00099/AM19/

Lic.No/Date:0810143478 [Defer Date:
18.09.2018 I

Decision :The Committee considered the case as per agenda and decided D/L to be issued on
28.01.2019 and reminder dated 18.3.2019 to issue. Firm did not submit the reply. Hence the case
is reject.

Case No.:208/l/83-

ALCl/2019

HQ File
:01/83/050/01040/AM

9/

Party Name:SYNTHITE Meet No/Dale:3/83-
INDUSTRIES ALCl/2019

LIMITED 10.07.2019

RLA File

:I0/24/040/00042/AMl

9/

Lic.No/Date: 101006003

2

18.09.2018

SlatusiTransferre

d to Concerned

RA

Defer

Date: 10.07.2019

Decision :'fhe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.



Meet No/Dalc:3/83-

ALCl/20i9

10.07.2019

Status:Casc

Approved

Case No.;227/l/83- Party
ALCI/2019 Name:iMTERNATIONAL

FLAVOURS &

FRAGRANCES INDIA

161 PVTLTD

HQ File RLA File
:01/83/050/01059/AMI9/ ':04/24/040/00I31/AM19/

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

52

Case No.:74/8/83-

ALCl/2018

Lic.No/Date:0410164769 Defer Dat

Party NameiPROEC
ENERGY LIMITED

Status:CaMeet No/Date:3/83-

ALCl/2019

e:
08.10.2018

se

Approved
10.07.2019

Lic.No/Date:0510408082 Defer Date*
:01/83/050/00622/AMI9/ :05/24/040/00391/AM19/ 1 1.10.2018

Decision :The committee considered the case as per agenda and decided to ratify the norms on
repeat basis.

16

Case No,:232/I/83-

ALCl/2019

Party

NameiBIOINGREDIA
NATURAL PRIVATE

LIMITED

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Stalus:Transferre
d to Concerned

RA

HQ File

:01/83/050/01064/AMl
9/

Lic.No/Date: 101006004 Defer
5  Date:I0.07.2019
15,10.2018

RLA File

:10/24/040/00046/AMl

9/

Decision : Fhe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Meet No/Datc:3/83-

ALCI/2019

10.07,2019

Case No.:52/8/83-ALCI/2018 Party Name:SONGWON
SPECIALTY CHEMICALS

INDIA PVT. LTD.

HQ File RLA File Lic.No/Dale:341004459
:0I/83/05O/00600/AM19/ :34/24/040/00238/AM!9/ 15.10.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as under as
under:-

Status:Case

Approved

Defer Dale:

164

Export Item Qly Import Item Qty
Quent 19 / Songnox PQ
/ Songnox CS PQ
/Alkanox 24-44 /

Tetrakis (2,4-di-terl-

butylphenyl) [1,1-
biphenyl]-4,4 -
diylbisphosphonite

1kg Biphenyl O.I 89kg

2,4 Di tertiary Butyl Phenol (2,4
DTBP)

0.866kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms

Committee.
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Case No.:234/l/83-

ALCl/2019

HQ File

:01/83/050/Oi066/AMI
9/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lic.No/Date: 101006004
7

17.10.2018

S ta 1 us: Transferre

d to Concerned

RA

Defer

Date; 10.07.2019

Party NameiPLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/0004 7/AMl
9/

IhrT'r" Committee considered the case as per agenda and decided that in compliance withthe Policy CiiCLiiar No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policv Circular No12/2015 2020 dated 28.08.201 8, Regional Authorities (RAs) concerned ,.:;'exLi^
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)

tiranlnr. I P^^^er decidedapplicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:ll/10/83-

ALCl/2018
Party NameiPANAMA
PETROCHEM LTD.

S(atu$:Case

Approved

166 HQ File

:01/83/050/00731/AM 19/
RLA File

:03/95/040/00602/AM19/

Wliedfo^'^'^ Committee considered the case as per agenda and decided to ratify the norms as

MeetNo/Date:3/83-
ALCl/2019

10.07.2019

Lic.No/Date:0310824566 Defer Date-
22.10.2018

Case No.:34/IO/83-

ALCI/2018

HQ File

:0!/83/050/00754/AM19/

Party NameiUNlTOP

CHEMICALS PVT.

LIMITED

RLA File

:03/95/040/00759/AM19/

StatusiCase

Approved

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:031082468 Defer Date-
5

25.10.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:- •'

E>cport Item Qty Import item Qty
1 ORGANIC SURFACE

ACTIVE AGENTS-NON
IONIC

POLYSORBATE/SORBATES

lOOOOOKG 1 ETHYLENE

OXIDE

CHEMICAL

i23776.0KG

2 ORGANIC SURFACE
ACTIVE AGENTS-NON

IONIC

COCO AMINE

ETHOXYLATES

30000KG 2 COCO AMINE

CHEMICAL

137875.0KG

3 ARTIFICAL WAXES AND

PREPARED WAXES

POLYETHYLENE GLYCOL

30000KG 3 DIETHYLENE

GLYCOL

CHEMICAL

2079.4KG
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Case No.:240/l/83-

ALCl/2019

HQ File

;01/83/050/01072/AM

9/

Party NameiORIYOFJ

NATURAL

FLAVOURS PRIVATE

LIMITED

RLA File

:32/24/040/00037/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:321007872

4

31.10.2018

Status:Transferre

d to Concerned

RA

Defer

Datc:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMITED 10.07.201913/10

Status:Transferre

d to Concerned

RA

Defer

Date:10.07.2019

Case No.:244/l/83-

ALCI/2019

HQ File RLA File Lic.No/Date: 101006005
:01 /83/050/0 i 076/AM1 :10/24/040/00052/AM1 6

9/ 9/ 09.1 1.2018

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of i lBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

17

0

Case No.:251/l/83-

ALCl/2019

HQ File
:01/83/05a/OI083/AMl

9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00065/AMl

9/

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101006006

1

22.11.2018

Status:Transfcrrc

d to Concerned

RA

Defer

Date:10.07.2019

Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed otf.
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Case No.:51/9/83-

ALCl/2018

HQ File

:01/83/050/00688/AM19/

Parly Name:GREENLAM

INDUSTRIES LIMITED.

RLA File

:05/23/040/00367/AM19/

Meet No/Dalc:3/83-

ALCI/2019

10.07.2019

StatusrCasc

Approved

Llc.No/Dale:05

27.1 1.2018

0408644 Defer Dale:

Decision :The commillee considered the case as per agenda and decided lo ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O. - uploaded alongwith these
minutes of as applied by the firm whichever is less under para 4.07 of HBP Vol.1. The letter
signed by Technical Authority have been placed at the end on this document (Page No

17
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Case No.:254/l/83-

ALCl/2019

HQ File

:0I/83/050/0l086/AMl

9/

Party Name: PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00068/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:l 01006006

7

27.1 1.2018

Status:Transferre

d to Concerned

RA

Defer

Date:l0.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:511/1/83-

ALCl/2019

HQ File
:0l/83/050/0l343/AM19/

Party NamerRAVI
DYEWARE CO. PVT.

LTD.,

RLA File

:03/95/040/00850/AM19/

Meet No/Date:3/83- Status:Casc

ALCI /2019 Approved
10.07.2019

Lic.No/Date:0310825245 Defer Date:

27.11.2018

Decision :Tiie Committee considered the case as per agenda and decided to ratify the norms as
under.

Export Item Qty Import Item Qty

RAVI BROWN R

LIQUID (Dye
Content 14%)

(SYNTHETIC
ORGANIC DYES)

1kg META PHENYLENE

DIAMINE

0.146KG

SODIUM NITRITE 0.0623KG

ACETIC ACID 0.378KG

Committee.



Case No.:33/10/83-

ALCl/2018
S(atus:Casc

Rejected

Party Name:VIDHI

SPECIALTY FOOD

INGREDIENTS LIMITED

RLA File

:03/95/040/00881/AM19/

Decision ;.The Commillee considered the case as per agenda and decided D/L to be issued on
13.02.2019 and reminder dated 28.6.2019 to issue. Hence the case is rejected .

Meet No/Date:3/83-

ALCI/2019

10.07.2019

14c.No/Datc:0310825270 Defer Da74 HQ File

:OI/83/050/00753/AM19/
le

28.1 1.2018

Case No.:21/10/83-

ALCl/2018

,75

Party NamerSTERLING
AUXILIARIES PVT LTD

Meet No/Date:3/83- StatusiCase

ALCi/2019 Deffered

10.07.2019

Lic.No/Date:0310825359 Defer Date;

03.12.2018 1 1.9.2019

Decision :The Committee considered the case as per agenda and decided examine by DPMT.

HQ File

:01/83/050/00741/AM19/

RLA File

:03/95/040/00774/AM19/

Case No.:42/10/83-

ALCl/2018

Party Name:SWASTlK
PLASTOALLOYS

PRIVATE LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Rejected

176 HQ File RLA File Lic.No/Date:0210208832 Defer Date:

:01/83/050/00762/AM19/ :02/24/040/00126/AM19/ 04.12.2018

Decision :The Committee considered the case as per agenda and decided D/L to be issued on
15.02.2019 and reminder dated 2.5.2019 to issue. Firm did not reply hence the case is rejected.

Case No.:266/l/83-

ALCl/2019

HQ File

:01/83/050/01098/AM19/

Party Name:MESO
CARBON INDIA PVT.

LTD.

RLA File

:08/24/040/00299/AM19/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Status:Casc

Approved

Lie.No/Date:0810144034 Defer Date:

05.12.2018

77

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under.

Export Item Qty Import Item Qty

ACTIVATED

CARBON FOR GAS

TREATMENl'

lOOOOOKG ACTIVATED

CARBON

100500KG

RA concerned may take necessary action under

Committee.

'ara 4.7 of HBP as per above decision of Norms

CaseNo.:9/10/83-

ALCl/2018

Pany NameiBOS
NATURAL FLAVORS

PVT. LTD.

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Status:Casc

Rejected

HQ File
:01/83/050/00729/AM19/

Lic.No/Datc: 1010060082 Defer Date:

11.12.2018

RLA File

:10/24/040/00073/AM!9/

Decision :The Commilicc considered Ihc case as per agenda and decided call for Personal Hearing lo firm on
28.2,2019 & 8.3.2019 llic firm did nol appear for personal hearing &. also rcqucsicd lo furnish complete relevant
documents, as per Appendix-4lv with juslillcalion alongwith samples, technical specillcation and entire chemical
process while attending the Personal Hearing, The firm did nol attend the Hearing. Hence the case is reject.
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Case No.:492/I/83-

ALCl/2019

Parly NameiEXCEL CROP Meet No/Datc:3/83-
CARE LIMITED

Status:Case

Approved

HQ File

:OI/83/050/0!324/AM19/

ALCi/2019

10.07.2019

Lic.No/Date:0310825565 Defer Date;
11.12.2018

RLA File

;03/94/040/00755/AM19/

Decision :Tlie Committee considered the case as per agenda and decided to ratify the norms as
under:-

79

Export Item Qty Import Item Qty
Imidacloprid 20% SL
WA^

1 Litre 2-Chloro-5-

chloromethylpyridine
0.168KG

N-nitro imino-

imidazoline

0.152KG

N-Methyl
Pyrrolidone

0.181KG

Dimethyl Sulfoxide 0.461 KG

lA concerned may take necessary action under 'ara 4.7 of HBP as per above decision of Norms
Committee.

Case No.:271/l/83-

ALCl/2019

HQ File

:01/83/050/01103/AM19/

Party Name:RECKITT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

:05/24/040/00505/AM19/

MeetNo/Datc:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:051040888 Defer Date:

12.12.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty in KG

Scholl Eulactol Heel IKG 1 TEGOSOFT DO 0.0905 KG

Balm Gold (Decyl oleatc)

2 DEHYMULS F 0.1007 KG

J DRAGOSANTOL 100

(Bisabolol)

0.00102 KG

4 CYNERGY TK 0.00102 KG

5 VITAMIN E

ACETATE

(Tocopheryl Acetate)

0.00102 KG

6 Xiameter PMX200

Siliconc Fluid lOOCS

(Dimethicone DC-200,
100 cSl)

0.0905 KG

7 Paraffin Wax 60-63 0.0204 KG

8 Drieline PF 0.00102 KG

9 EP-USP Lanolin 0.051 KG

10 D-PANTHENOL USP 0.00714 KG

II D-PANTHENOL USP 0.050 KG

12 D-PANTHENOL USP 0.0035 KG

13 Euxyl K340 0.0100 KG

18

0
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Case No.:275/l/83-

ALCl/2019

Paity Name:SYNTHITE Meet No/Date:3/83-

INDUSTRIES

PRIVATE LIMITED

ALCl/2019
S(atus:Transferre

HQ File

:01/83/050/01

9/

07/AM

RLA File

:10/24/040/00067/AMI

9/

d to Concerned

10.07.2019 RA

Lic.No/Date: 101006008 Dcfer

5  Date; 10.07.2019

12.12.2018

Decision :Thc Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:269/l/83-

ALC1/20I9

HQ File

:OI/83/050/01 101/AMl

9/

Party

NameiUNIVERSAL

OLEORESINS

RLA File

;10/24/040/00074/AMI

9/

MeetNo/Date:3/83-

ALCl/2019

10.07.2019

Status:Transferre

d (0 Concerned

RA

Lic.No/Date:I0I006008 Defer

6  Date:10.07.2019

12.12.2018

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Repoit (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:272/l/83-

ALCl/2019

HQ File
;01/83/050/01104/AM19/

Party Name:RECKITT Meet No/Date:3/83- StatusiCase
BENCK.1SERHEALTHCARE ALCl/2019 Approved
INDIA PRIVATE LIMITED 10.07.2019

RLA File Lie.No/Date:0510408942 DcferDale:

:05/24/040/00516/AM19/ 17.12.2018

Export Item Qty(KG) Import item 1 Oiy(KG)
CRACKED HEEL IKG 1 TEGOSOFT DO 0.0905KG

REPAIR CREAM (Decyl oleale)

2 DEHYMULS F 0.1007 KG
n

DRAGOSANTOL

100 (Bisabolol)

0.00102 KG

4 Paraffin Wax 60-63 0.0204 KG

5 Drielinc PF 0.00102 KG

6 VITAMIN E

ACETATE

(Tocophery! Acetate)

0.00102 KG

7 Xiameter PMX200

Silicone Fluid lOOCS

0.0905 KG

8 EP-USP (Lanolin) 0.0510 KG

9 D-PANTHENOL

USP

0.00714 KG

10. WAS BP-EP Silk

783-L) (White Soft
Paraffin)

0.050 KG

1 1 CARBOPOL - Ultrez

10 (Carbomcr Ultrez

0.0035 KG

18



go

10)

12 Euxyl K340 0.0100 KG

Commitlce.

Case No.:512/l/83-

ALCl/2019

HQ File

:01/83/050/01344/AM19/

Party Name:SBL
COLORTECH PRIVATE

LIMITED.,

RLA File

:03/95/040/00903/AMI9/

MectNo/Dale:3/83-

ALCI/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:0310825688 Defer Dale:

17.12.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty. Import Item Qty

REACTIVE BLUE 0 1 KG MAMINE ACID 0.847KG

DRY CRUDE

lA concerned may lake necessary action under Para 4.7 of HBP as per above decision of Norms

Committee.

Case No.:515/l/83-

ALCl/2019

HQ File

:01/83/050/01347/AM19/

Party NameiUNlTOP
CHEMICALS PVT.

LIMITED

RLA File

:03/95/040/00953/AM19/

Meet No/Date:3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:031082571 Defer Date:

7

18.12.2018

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under-

Export item Qty Import item Qty

1 ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

Castor Oil Ethoxylates

25000KG 1 Ethylene Oxide
Chemical

252873.3KG

2 ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

OCTYLPHENOL

ETHOXYLATES

35000KG 2 Para 'i^ertiary
Octyl Phenol
(PTOP)
Chemical

12476.52KG

3 ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

POLYSORBATE/SORBATES

85000KG 3 Styrene
Monomer

Chemical

19119.77KG

4 ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

LAURYLALCOHOL

ETl lYLENE OXIDE
PROPYLENE OXIDE

CONDENSATES

30000KG 4 Phenol

Chemical

8660.29KG

5 ORGANIC SURFACE

ACTIVE AGENTS-NON

20000KG 5 2 Propyl
Heptanol

49510.0KG



Decision fPhc Coinmillce considered ihc case as per

under;-

Export item

ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

Castor Oil Etiioxylates
ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

OCTYL PHENOL

ETHOXYLATES

ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

POLYSORBA'FE/SORBATES

ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

LAURYLALCOHOL

ETHYLENE OXIDE

PROPYLENE OXIDE

CONDENSATES

Qty

agenda and decided to ratify the norms as

Import item | Qty
25000KG

35000KG

85000KG

30000KG

ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

TRI STEARYL PHENOL
ETHOXYLATES

20000KG

ORGANIC SURFACE

ACTIVE AGENTS - NON

IONIC

2 Propyl Heptanol Alcoxylales

ORGANIC SURFACE

ACTIVE AGENTS-NON

IONIC

Stearyi Alcohol Ethoxylates

lOOOOOKG

8000KG

10

ORGANIC SURFACE

ACTIVE AGENTS-

ANIONIC

Tri Stearyi Phenol Ethoxy
Phosphate

ORGANIC SURFACE

ACTIVE AGENTS -

BLENDED

50000KG

IOOOOOK.G

ORGANIC SURFACE

ACTIVE AGENTS

UNITOP - DVA - ABA - 18

I96000KG

Ethylene Oxide
Chemical

Para Tertiary
Octyl Phenol
(PTOP)
Chemical

Styrene
Monomer

Chemical

Phenol

Chemical

2 Propyl
Heptanol
Chemical

2 Ethyl
Hexanol

(2EHA)
(Oplanol)
Chemical

LABSA 96%

Chemical

Isobulanol

Chemical

Butanol

Chemical

10.

RA concerned may take necessary action under Para 4.7 of I
Committee

Coco Amine

Chemical

252873.3KG

12476.52KG

I9II9.77KG

8660.29KG

49510.0KG

1698I9.3KG

34261.OKG

8733.5KG

I0694L6KG

BP as per above c

594L2KG

ecision of Norms



Case No.:279/l/83-

ALCl/2019

Party Name:MATANGI
INDUSTRIES LIT

Meet No/Date:3/83-

ALC1/2()19

10.07.2019

Status:Case

Approved

86 HQ File
:01/83/050/0111l/AM19/

Lic.No/Datc:0810i44120 Defer Date:

20.12.2018
RLA File

:08/24/040/00196/AM19/

Decision ;The Committee considered the case as per agenda and decided to ratify the norms as
applied for

Case No.:285/I/83-

ALCI/2019

Party
Name:BI01NGREDIA

NATURAL PRIVATE

LIMITED

RLA File

:10/24/040/00080/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Transfcrrc

d to Concerned

RA

Lic.No/Dale: 101006009 Defer
1  Date: 10.07.2019
21.12.2018

HQ File
:01/83/050/01117/AMl

9/

Decision -The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
re'demption the advance authorization (whether issued under Para 4.07 of i lBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:30/ll/83-

ALCl/2018

Party Name:CERADECOR Meet No/Date:3/83-
INDIA PVT. LTD. ALCl/2019

10.07.2019

188 HQ File RLA File
:01/83/050/00802/AM 19/ ;05/23/040/00422/AM 19/

Lic.No/Date:051040913

28.12.2018

Status:Case

Approved

Defer Date:

Decision fflie Committee considered the case as per agenda and decided to ratify the norms on
net to net basis.

Case No.:31/n/83-
ALCl/2018

89

Parly Name:HPL
ADDITIVES '
LIMITED(FORMERLY

KNOWN HIGH

POLYMER

Meet No/Date:3/83-
ALGl/2019

10.07.2019

StatustCase

Approved

Lic.No/Dalc:0510409117 Defer Date:
28.12.2018

HQ File RLA File
;0!/83/050/00803/AM19/ :05/23/040/00426/AM19/
Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

19
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Case No,:292/l/83-
ALCI/2019

HQ File
-.01/83/050/01124/AM19/

Party Name:KIRl
INDUSTRIES LTD.,

RLA File
:08/24/040/00323/AM19/

Meet No/Date:3/83- Status:Case
ALCl/2019 Approved
10.07.2019

Lic.No/Dale:081014420 Defer Date:
0

01.01.2019



£5

Decision :The Committee considered the ease as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty
KISPERSE BLACK

2RC

I KG 3-AMlNO 4-METHOXY

ACETANILIDE

0.07KG

2 6-CHLORO-2, 4-DINITRO
ANILINE

0.15KG

3 ALLYL CHLORIDE 0.06KG

4 N, N-DIETHYL

METAAMINO

ACETANILIDE

0.075KG

5 SODIUM

LIGNOSULPHONATE

0.55KG

Committce

19

Case No.:513/I/83-

ALC1/20I9

HQ File

:01/83/050/01345/AM19/

Party Namc:COLOURTEX Meet No/Date:3/83- Status:Case
INDUSTRIES PRIVATE ALCl/2019 Approved
LIMITED 10.07.2019

Lic.No/Dale:031082612 Defer Dale;
8

03.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under-

RLA File

:03/94/040/00828/AM19/

Export Item Qty Import Item Qty.
Liquid Red Dye IKG Beta Naphthol 0.180 KG

No.I(C.I.43196) 2 I Icptene 0.160 KG

(Dye Content 65% - 3 Mix Toluidinc 0.167 KG

Solvent Red Dyes) 4 Aniline Oil 0.053 KG

5 Sodium Nitrite 0.174 KG

192

Case No.:39/10/83-

ALCl/2018

HQ File

:01/83/050/00759/AMI9/

Party NamerSAMRAT
PLYWOOD LTD.,

RLA File

:22/24/040/00070/AMI9/

Meet No/Date:3/83- Status:Case

ALC1 /2019 Approved
10.07.2019

Lic.No/Date:2210016042 Defer Date:

03.01.2019

Decision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of DPIIT vide their U.O.No. P-47011/I54/20I9-
TSW dt. 4.7.2019 uploaded alongwith these minutes of as applied by the firm whichever is less



under para 4.07 of HBP Vol.1. The letter signed by Technical Authority have been placed at the
end on this document (Page No

Case No.:294/l/83-

ALCl/2019

HQ File

:ai/83/050/01l26/AMl

9/

Party NameiKANCOR

INGREDIENTS

LIMITED

RLA File

:IO/24/040/00082/AMl

9/

Meet No/Date;3/83- Status:Transferre

ALC1 /2019 d to Concerned

10.07.2019 RA

Lic.No/Date: 101006009 Defer

6  Date:I0.07.20I9

07.01.2019

Decision :The Coinmiltee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also lake up the matter with RA concerned. Hence, the case is disposed off.

Case No.:300/l/83-

ALCl/2019

HQ File
:01/83/050/01 l32/AMI9/

Party
Name:BHAGIRADHA

CHEMICALS &

INDUSTRIES LIMITED

RLA File

:09/24/040/00483/AMI9/

Meet No/Date:3/83-

ALC1/20I9

10.07.2019

Status:Case

Approved

Lic.No/Date:0910067041 Defer Dale:

08.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty

CHLORPYRIPHOS

METHYI..

TECHNICAI.

IKG 3,5,6-TRICHLOROPYRIDIN - 2-

OL-SODIUM 87% (NATCP)

0.873KG

0,0-D [METHYL

THIOPHOSPHORYL

CHLORIDE (DMTCL)

0.553I<.G

Committee

Case No.:39/ll/83-

ALCl/2018

HQ File
:01/83/050/00811/AM 19/

Party NameiRECKITT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

:05/24/040/00571/AM19/

Meet No/Dalc:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date;051040924 Defer Date:

5



09.01.2019

Decision i.The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import item Qty
Daily Moisturising 10,OOOKG 1 Slearic Acid BP Powder 357.0 KG

Cream 2 Hydroveg V V 1020.0 KG

3 Fragrance EBA 12341 30.60 KG

Dry Skin Fool 10,000KG 4 DK ESTER F-50 408.0 KG

Cream 5 DK ESTER F-160 142.80 KG

6 XANTHANGUM

CKELTROLCG F)

40.80 KG

7 Polysorbate 60 61.20 KG

8 XIAMETER PMX245

CYCLOPENTASILOXANE

100.00 KG

9 Lexol EHP( Ethyl Hexyl
Palmitab)

612.0 KG

10 CithrolGMS30SE 561.0 KG

1 1 Lanette 0 (Cetearyl alcohol) 561.0 KG

12 Disodium Edetate (Disodium

EDTA)

20.40 KG

13 Glycerin BP/EP/USP 2040.0 KG

14 PROPYLENE GLYCOL EP 204.0 KG

15 WAS BP-EP Silk 783-L

(White Soft Paraffin)

400.00 KG

16 Isopropyl Myristate 612.00 KG

17 Euxyl K340 204.0 KG

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.

19
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Case No.:305/l/83-

ALCl/2019

HQ File
:OI/83/05O/OI 137/AM

9/

Party Name:KANCOR
INGREDIENTS

LIMITED

RLA File

;10/24/040/00088/AMl

91

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Datc: 101006010

5

14.01.2019

Status:Transferre

d to Concerned

RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

19 CaseNo.:307/l/83- Party Name:SYNTHITE Meet No/Date:3/83- StalusiTransferrc



7  ALCl/2019

HQ File

:01/83/050/01 I39/AM

9/

INDUSTRIES

PRIVATE LIMITED

RLA File

:10/24/040/00087/AMl

9/

ALCl/2019 (I to Concerned

10.07.2019 RA

Lic.No/Dale:l010060I0 Defer
6  Date:]0.07.2019

15.01.2019

Decision :Tlie Commiltee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.201 8, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:309/l/83-

ALCl/2019

198 HQ File

:01/83/050/01141/AM19/

Party NameiESTEEM
INDUSTRIES PVT. LTD,

RLA File

:03/94/040/008]7/AM19/

Meet No/Date:3/83- Statu$:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0310826438 Defer Dale:

17.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms on
net to net basis .

Case No.:310/I/83-

ALCl/2019

99 HQ File

:01/83/050/01 l42/AM19/

Party Name: ESTEEM

INDUSTRIES PVT. LTD,

RLA File

:03/94/040/00820/AM19/

Meet No/Date:3/83-

ALCI/20I9

10.07.2019

Status:Case

Approved

Lic.No/Date:0310826439 Defer Date:

17.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms on
net to net basis

Case No.:314/l/83-

ALCl/2019

200 HQ File

:01/83/050/01 l46/AM19/

Party Name:CAPRl
COATING SOLUTIONS

RLA File

:03/94/040/00876/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:0310826484 Defer Date:

21.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:317/l/83-

ALCl/2019

Party Name:HlNDUSTAN Meet No/Date:3/83- StatusrCase
PLATINUM PVT. LTD ALCl/2019 Approved

10.07.2019

201 HQ File
:01/83/050/01 I49/AM19/

RLA File Lic.No/Date:0310826498 Defer Date:

:03/94/040/00870/AM 19/ 21.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-



Export Item Qty Import Item Qty
GOLD CHLORIDE (
GOLD CONTENT

20% - 55%)
(NET CONTENT

OF GOLD-618.75

KGS)

1650KG GOLD 621.84KG

Commiltee.

^ara 4.7 of HBP as per above decision of Norms

202

Case No.:315/l/83-

ALCl/2019

HQ File

:01/83/050/01 147/AMI9/

Party Name;SUKASO
CERACOLORS PVT LTD

RLA File

:09/24/040/00513/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Datc:0910067094 Defer Date:

21.01.2019

Decision ;The Committee considered the case as per agenda and decided to ratify the norms.
Export item Qty Import Item Qty
Prepared Ofacifier lOOOMT Zircon Sand 945MT

lA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.

Case No.:87/3/83-

ALCl/2019

Party NameiSMl COATED
PRODUCTS PVT. LTD.

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

HQ File RLA File Lic.No/Dale:0310826555 DeferDate:
:0I/83/050/00206/AM20/ :03/95/040/01080/AM19/ 23.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export item Qty Import item Qty
Self Adhesive Paper
(158 gsm +/- 10%) (
containing one side
coaled paper (CIS
paper) ( 80 gsm
-t-/10%

6000000 Sq Meter One Side Coated

Paper (CIS paper)
(80 gsm -tV- 10%)

6240000 Sq. meter

Adhesive (100%

Solid) (Rubber Based
Hot melt)

120000 K.G

Glassinc Paper (60
gsm+/- 10%)

6240000 Sq. meter

20
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Case No.:319/l/83-

ALCl/2019

HQ File

:01/83/050/01151/AMl

91

Parly Name:VIKING
SPIRITS

RLA File

:06/24/040/00065/AMl

91

StatusrTransferre

d to Conccred RA

MeelNo/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:06]003909 Defer

8  Date:10.07.2019

23.01.2019

Decision :Thc Committee considered the case as per agenda and decided that in compliance with



llic Policy Circular No.05(RE-20l3)/2019-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Repoil (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:323/l/83-

ALCl/2019

205 HQ File

:OI/83/05O/Oi l55/AMI9/

Party Name:MATANGl
INDUSTRIES LLP

RLA File

:08/24/040/00369/AM18/

Meet No/Dale:3/83-

ALCI/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:0810144386 Defer Dale:

25.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:328/l/83-

ALCl/2019

206 HQ File

:01/83/050/0l l60/AM19/

Party Name:MATANGI
INDUSTRIES LLP

RLA File

:08/24/040/00197/AM19/

Meet No/Dale:3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0810144408 Defer Date:

28.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

20

7

Case No.:330/l/83-

ALCl/2019

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:I0I0060I

4

28.01.2019

Status:Transferre

d to concerned RA

Defer

Date:10.07.2019

Party
Name:UNIVERSAL

OLEORESINS

HQ File RLA File
:01 /83/050/01162/AM1 :10/24/040/00090/AM1

9/ 9/

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

20

Case No.:49/n/83-

ALCl/2018

HQ File
:01/83/050/00821/AM19/

Party Name:RECKITT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

:05/24/040/00608/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Sta(us:Case

Approved

Lic.No/Dale:051040949 Defer Dale:

7

29.01.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item OtY Import item Qty( In Grams)

Scholl Hard Skin IKG 1  1 Glvcerin BP/EP/USP 43.35 Grams



Softening Cream (Glycerol)
2 Allantoin 3.06 Grams

3 Citric acid Anhydrous 5.10 Grams

4 L(+) Tartaric acid cryst.,
emprove exp Ph

5.10 Grams

5 Lactic Acid 5.10 Grams

6 Kellrol CG (Xanthan Gum) 2.04 Grams

7 Brij S2-S0-(MV) 35.70 Grams

8 Brii S721-SO- (SG) 15.30 Grams

9 Lanette 0 (Cetearyl
alcohol)

30.60 Grams

10 Peach Kernel Oil Not Allowed

11 Tegosoft DO 51.00 Grams

12 Cetiol SB 45 Not Allowed

13 Salicylic Acid Fine Powder
Extra Pure

12.75 Grams

14 Belle GNF Perfume 1.02 Grams

—

Vote: Import item No. 10 and 12 falls urn er chapter 15 — Vegitablc/E( ible oil. Hence not

allowed under Para 4.07 Cases.

RA concerned may lake necessary action under Para 4.7 of HBP as per above decision of Norms

Committee.

Case No.:55/n/83-

ALCl/2018

HQ File
:0l/83/050/00827/AM19/

Party NameiRECKITT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

:05/24/040/00609/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

4c.No/Datc:051040949 Defer Date:

29.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-
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Export Item Oty Import Item Otyf IN GRAMS)

Rough Skin IKG 1 Tromethamine 7.14 Grams

Remover (Dry Skin 2 Fragrance LN4686I 1.428 Grams

Exfoliator) 3 Stearic Acid BP Powder 16.014 Grams

4 While Beeswax (Cera Alba) 16.014 Grams

5 Lactic acid 1.02 Grams

6 MultifruitBSC 2.6163 Grams

7 Pumice Grains No. 3 204.00 Grams

8 Cetyl Esters Wax 16.014 Grams

9 Paraffin Wax 52-54 201.654 Grams

10 Tegin M Giyceryl Slearate Veg 16.014 Grams

.

1 1 Euxyl K340 6.12 Grams



Case No.:334/l/83-

ALCI/2019

210 HQ File

:01/83/050/01

21

66/AMI9/

Paity Name:INCO
COLOURS INDIA

PVT.LTD.

RLAFile

:03/94/040/00844/AM19/

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

Lic.No/Dale:0310826755 Defer Date:

31.01.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:336/l/83-

ALCl/2019

HQ File
:01/83/050/0I168/AMl

9/

Party Name:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00086/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Dale: 10100601

7

01.02.2019 ■

StatusiTransferre

d to concerned RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Poliey Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off

21
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Case No.:337/l/83-

ALCI/2019

HQ File
:01/83/050/01 169/AMl

9/

Party Name:SYNTHlTE Meet No/Date:3/83-
INDUSTRIES ALCI/2019

PRIVATE LIMITED 10.07.2019

RLA File

:10/24/040/00093/AMl

9/

Lic.No/Datc:10100601

8

01.02.2019

Status:Transferre

d to concerned RA

Defer

Date:10.07.2019

Decision : The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off

Case No.:28/ll/83-

ALCl/2018

Party Name:SAMRAT
PLYWOOD LTD.,

213

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date;2210016075 Defer Date;

05.02.2019
HQ File RLAFile
:01/83/050/00800/AM19/ :22/24/040/00080/AM 19/

Decision :The committee considered the case as per agenda and decided to ratify the norms



#

71

based on the written recommendation of DPIIT vide their U.O.No. 4701 1/154/2019-TSW dt.
4.7.2019 uploaded alongwith these minutes of as applied by the firm whichever is less under para
4.07 of HBP Vol.1. The letter signed by Technical Authority have been placed at the end on this
document (Page No

21

4

Case No.:345/I/83-

ALCl/2019

HQ File

:01/83/050/01

9/

77/AMl

Party Name:VlKlNG
SPIRITS

RLA File

:06/24/040/00070/AMl

9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:0610039I

5

05.02.2019

Stalus:Transferrc

d to concerned RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:350/l/83-

ALCl/2019

215 HQ File

:01/83/050/01 82/AM19/

Party NameiUNITOP
CHEMICALS PVT.

LIMITED

RLA File

:03/95/040/01 155/AM19/

McetNo/Date:3/83-

ALCI/2019

10.07.2019

Status:Casc

Deferred

Lie.No/Datc:0310826876 Defer Date:

06.02.2019 1 1.09.2019

Decision :The Committee considered the case as per agenda and decided defer the case for
examine by TE(SK).

Case No.:353/l/83-

ALC1/20I9

HQ File

216 :01/83/050/01 85/AM19/

Party NameilNDOTAN
CHEMICALS LTD.,

RLA File

:02/24/040/00163/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Datc:0210208961 Defer Date:

07.02.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms on
repeat basis as per earlier decision taken in norms committee meeting No. 14/16 held on
10.2.2016 vide case No. 86. The letter signed by Technical Authority have been placed at the end
on this document (Page No

21
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CaseNo.:355/l/83-

ALCl/2019

HQ File
:01/83/050/01 87/AM19/

Party Name:RECKlT'f
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

:05/24/040/00648/AM19/

Meet No/Datc:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:05

7

08.02.2019

Slatus:Case

Approved

040961 Defer Date:

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-



Export Item Qty in KG Import Item Qty in KG
Repairing Cream for
Cracked Heel

5,OOOKG 1 Radia 7336 (Dccyi oleate) 4526.25 KG

2 Dimetliicone DC-200, 100
CST

4526.25 KG

Cracked Heels

Cream Active Repair
K+

IO,OOOKG 3 Chlorphenesin 153.0 KG

4 Paraffin Wax 60-63 1000.0 KG

Cracked Flee!

Regenerating Cream
35,000KG 5 Cynergy TK 51.0 KG

6 Lanolin 2550.0 KG

7 D-Panthenol 357.0 KG

8 White Soft Paraffin 2500.0 KG

9 Carbomer Ultrez 10 178.50 KG

10 Euxyl K340 510.00 KG

11 Isolan GPS 5036.25 KG

CaseNo.:367/l/83-

ALCl/2019

218 HQ File

:01/83/050/01 199/AM19/

Party Name;CALLlSONS
FLAVORS (INDIA)
PRIVATE LIMITED

RLAFile

:31/83/040/00171/AMl 9/

Meet No/Date;3/83-

ALCl/2019

10.07.2019

StatusiCase

Approved

Llc.No/Date;3110067312 Defer Date:

13.02.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:376/l/83-

ALCl/2019

219 HQ File
:01/83/050/01208/AM19/

Party NameiPAREKH
INDUSTRIES LTD

RLA File

:03/95/040/00422/AM19/

Meet No/Date:3/83- Status:Case

ALCI/2019 Approved
10.07.2019

Lic.No/Dale:0310827130 Defer Date:

19.02.2019

Decision :The Committee considered the case as per agenda and decided the case was already
approved in M/No. 1 /83 dt. 4.4.2019 vide case No. 671.

Case No.:375/l/83-

ALCI/2019

Status:Case

Approved
Party Name:SBL
COLORTECH PRIVATF

IJMITED.,

HQ File RLAFile
:01/83/050/01207/AM19/ :03/95/040/01111/AM19/

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Lic.No/Date:03108271 17 Defer Date:

19.02.2019

Export Item Qty Import Item Qty

REACTIVE BLUE G

DRY CRUDE

I KG BROMAMINE ACID 0.847KG

Committee.

Case No.:379/l/83-

22 ALCI/2019
I

HQ File

Party Name:ARISFIINA Meet No/Date:3/83-
LIFE SCIENCES PVT ALCI/2019

ltd 10.07.2019

RLAFile Lic.No/Date:I0I0060l3 Defei

Status:Transferre

d to concerned RA



:01/83/050/0121 I/AMl ;10/24/040/00101/AMl
9/ 9/

Dale:10.07.2019

20.02.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:383/l/83-

ALCl/2019

HQ File
:0l/83/050/01215/AM19/

Party Name:RECKlTT
BENCK.ISER

HEALTHCARE INDIA

PRIVATE IHMITED

RLA File

:05/24/040/00676/AMI9/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

Status:Casc

Approved

uc.No/Date:051040974 Defer Date:

22.02.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under as under:-

Export Item Oty Import Item Qty.

Expert Care Intense 10,000KG 1 MYRISTYL ALCOHOL 204.00 KG

Nourish Foot cream 2 Fragrance Refresh
(162192)

20.40 KG

3 Dragosantol 100
(Bisabolol)

10.20 KG

4 Paraffin Wax 60-63 102.00 KG

5 LIQUID PARAFFIN BP 816.00 KG

6 ALLANTOIN 10.20 KG

7 Tegocare 450 357.00 KG

8 Tegin M Glyceryl
Stcarate Vcg

255.00 KG

9 Xiametcr PMX0345

Cyclosiloxane
(Cyclopentasiloxane (DC-
0345))

408.00 KG

10 Vitamin E Acetate

(Tocopheryl Acetate)

10.20 KG

11 Xiameter PMX200

Silicone Fluid lOOCS

(Dimelhicone DC-200,
100 cSt)

102.00 KG

12 Glycerin BP/EP/USP
(Glyccrol)

2550.00 KG

13 D-Panlhenol USP 102.00 KG

14 Euxyl K340 102.00 KG

.
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Committee.
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Case No.:385/l/83-

ALCl/2019

HQ File

:01/83/050/01217/AM

9/

Party NameiSYNTHITE Meet No/Date:3/83-

INDUSTRIES

PRIVATE LIMITED

RLA File

:10/24/040/00098/AMl

9/

ALCl/20!9

10.07.2019

Lic.No/Date:101006013

22.02.2019

StatusrTransferre

d to concerned RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:483/l/83-

ALCl/2019

HQ File

:01/83/050/01315/AM19/

Party Name:GARGI

HUTTENES ALBERTUS

PVT. LTD.,

RLA File

:03/94/040/00898/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:0310827318 Defer Date:

26.02.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

Export Item Qty Import Item Qty

CATALYST 5271

TERTIARYAMINE

LIQUID

CATALYST FOR

COLD BOX

FOUNDRY CORE

MAKING

PROCESS(
Containing Min
98.5%

TRIETHYLAMINE)

40000KG TRIETHYLAMINE

TRIETHYLAMINE

39480KG

224

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms



Commiltee.

Case No.:555/l/83-

ALCl/2019

HQ File

:OI/83/050/0I387/AM19/

Parly NameiUPL LTD.

RLA File

:03/95/040/01285/AM19/

Meet No/Date:3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:031082744 Defer Date:

8

05.03.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty

1 2-Coumaranone 0.0286 KG

2 4-6-

Dichloropyrimidine

0.0345 KG

3 2-Cyanaphenol 0.0192 KG

4 methyl
Orlhoformate

0.0363 KG

5 Methyl Formate 0.022 KG

6 Sodium Methoxide 0.0125 KG

7 Toluene 0.0144 KG

8 Methanol 0.0293 KG

9 N-N-Dimethyl
Formamide (DMF)

0.0149 KG

10 Ethylene Diamine 0.167 KG

1 1 Sodium Ligno
Sulphonatc
(Borresperse NA)

0.024 KG

12 Hexamine

Technical

0.016 KG

13 Manganese

Sulphate Solution
29.5%

1.362 KG

14 Ufoxane 3A No Details

Azoxystrobin 5% -t-
Mancozeb 70% WG

(GLORY)

IKG

22
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RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms



7/

Committee.

Case No.:560/l/83-

ALCl/2019

HQ File

:01/83/050/01392/AM19/

Party Name:KRlSHNA

ANTIOXIDANTS PVT.

L'I'D.

RLA File

:03/94/040/01059/AM19/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Dalc:031082752

07.03.2019

Status:Casc

Approved

Defer Date:

Decision fPiie Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty 1 Import Item Oty
CRISTOL-SOL

MIX

(DEMULSIFIER

COMPONENT)

(Containing 99.5%
Mix-Xylene)

IKG MIXXYLENE 0.995KG
226
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RA concerned may lake necessary action under Para 4.7 of HBP as per above decision of Norms

Committee.

Case No.:580/l/83-

ALCl/2019

HQ File

:01/83/050/01412/AM

91

Party NameiTMV
NATURAL OILS AND

EXTRACTS PRIVATE

LIMITED

RLA File

:10/24/040/00104/AMl

91

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101006014

i

07.03.2019

StatusiTransferre

d to concerned RA

Defer

Date:10.07.2019

Decision :The Committee considered the ease as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided

Case No.:575/I/83-

ALCI/2019

228

Party NameiAlCA
LAMINATES INDIA

PRIVATE LIMITED

Meet No/Datc:3/83- StatusiCase

ALCi/2019 Approved
10.07.2019

HQ File RLA File Lic.No/Date:0510409959 Defer Date:
;01 /83/050/01407/AM19/ :05/23/040/00464/AM 19/ 15.03.2019

Decision : The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP UO No. P-470n/163/2019-TSW dl.
04.7.2019 uploaded alongwith these minutes of as applied by the firm whichever is less under
para 4.07 of HBP Vol.1. The letter signed by Technical Authority have been placed at the end on
this document (Page No

229
Case No.:583/I/83-

ALCl/2019

Party Meet No/Date:3/83- Status:Case
Name:J.J.PLASTALLOY ALCI/2019 Approved



HQ File

:01/83/050/01415/AM19/

I^VT LTD

RLA File

;15/24/040/00012/AM19/

10.07.2019

IJc.No/Date: 1510022177 Defer Date:

18.03.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:85/2/83-

ALCl/2019

230 HQ File

:01/83/050/01422/AM19/

Party Name:BAJAJ

POLYBLENDS PRIVATE

LIMITED

RLA File

:50/24/040/00034/AM19/

Meet No/Date:3/83-

ALCI/2019

10.07.2019

StatusrCase

Approved

Lic.No/Date:5010002518 Defer Date:

25.03.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.
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Case No.:83/2/83-

ALCl/2019

HQ File
:01/83/050/01420/AM19/

Paily NameiBAJAJ
SUPERPACK INDIA

LTD.

RLA File

:50/24/040/00032/AM19/

Meet No/Date:3/83-

ALCl/20!9

10.07.2019

StatusiCase

Approved

Lic.No/Date:5010002516 Defer Date:

25.03.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:88/2/83-

ALCl/2019

Party Name:RECKlTT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

MeetNo/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

HQ File RLA File Lic.No/Date:0510410049 Defer Date:
:01/83/050/01425/AM19/ :05/24/040/00737/AM19/ 26.03.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under.

Export Item Qty Import Item Qiy

Expert Care Intense
Nourish Foot cream

20,000 KG 1 MYRISTYL

ALCOHOL

408 KG

2 Fragrance Refresh
(162192)

40.80 KG

3 Dragosantol 100
(Bisabolol)

20.40 KG

4. Paraffin Wax 60-63 ) 204.00 KG

5. LIQUID PARAFFIN
BP

1632 KG

6. ALLANTOIN 20.40 KG

7. Tegocare 450 714.00 KG

8. Tegin M Glyceryl
Stearate Veg

510.00 KG

9. Xiameter PMX0345

Cyclosiloxane
(Cyclopentasiloxaiie

816.00 KG

232



(00-0345))

10. Vitamin E Acetate

(Tocophcryl Acetate)
20.40 KG

1 1. Xiamelcr PMX200

Siliconc Fluid 1 GOGS

(Dimcthicone DC~200,
100 cSt)

204.00 KG

12. Glycerin BP/EP/USP
(Glycerol)

5100.00 KG

13. D-Panthenol USP 204.00 KG

14. Euxyl 1C340 204.00 KG

\A concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms

Committee.



Case No.:89/2/83-

ALC1/20I9

HQ File

:01/83/050/01426/AM19/

Party Name:RECKITT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLAFilc

:05/24/040/00736/AMI9/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Statu$:Case

Approved

Lic.No/Date:051041005 Defer Date:

0

26.03.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qly( IN GRAMS)

Rough Skin
Remover (Dry Skin
Exfolialor)

IKG I Tromethamine 7.14 Grams

2 Fragrance LN46861 1.428 Grams

3 Stearic Acid BP Powder 16.014 Grams

4 White Beeswax (Cera Alba) 16.014 Grams

5 Lactic acid 1.02 Grams

6 Multifruit BSC 2.6163 Grams

7 Pumice Grains No. 3 204.00 Grams

8 Cetyl Esters Wax 16.014 Grams

9 Paraffin Wax 52-54 201.654 Grams

10 Tegin M Glyceryl Stearate Veg 16.014 Grams

11 Euxyl K340 6.12 Grams
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Case No.:86/2/83-

ALCl/2019

HQ File

:01/83/050/01423/AMI

9/

Party Name:SYNTHITE
INDUSTRIES

PRIVATE LIMITED

RLA File

: 10/24/040/00109/AMi

9/

Meet No/Datc:3/83-

ALCI/2019

10.07.2019

Lic.No/Date:I010060I5

9

26.03.2019

StatusiTransferre

d to concerned RA

Defer

Dale:I0.07.20I9

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:4/2/83-

ALCl/2019

Party Narne:PACIFIC
INDUSTRIES LIMITED

Meet No/Date;3/83- StatusiCase

ALCl/2019 Approved
10.07.2019

Lic.No/Date: 1310049247 Defer Date:

29.03.2019
235 HQ File RLA File

:01 /83/050/00004/AM20/ : 13/24/040/00136/AM19/

Decision : The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deplt. of IPP UO No. P-4701 l/l62/2019-rSW dt.



22.7.2019 uploaded alongwilh these minutes of as applied by the iirm whiehcver Is less under
para 4.07 of HBP Vol.1. The letter signed by Technieal Authority have been placed at the end on
this document (Page Mo

.Case No.:30/2/83-

ALCl/2019

236 HQ File
:01/83/050/00030/AM20/

Party Name:CALIBRE
CHEMICALS PVT.LTD.

RLA File

:03/94/040/01123/AM19/

Meet No/Date;3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0310828313 Defer Date:

12.04.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.
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Case No.:37/2/83-

ALCl/2019

HQ File
:01/83/050/00037/AM20/

Party Name:KLJ
ORGANIC LTD

RLA File

105/23/040/00019/AM20/

Meet Mo/Date:3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

Lic.No/Date:0510410264 Defer Date:

16.04.2019

Decision : The Committee considered the case as per agenda and decided to ratify the norms as
applied for import item no. 1 &2. Import item No. 3 is allowed as per General Policy for
Packing Material ofH.B. Procedure Vol II.

238

Case No.;38/2/83-

ALCl/2019

HQ File

:01/83/050/00038/AM20/

Parly NameiBANARAS
BEADS LIMITED

RLA File

:15/24/O40/OOO0I/AM20/

Meet No/Date:3/83-

ALC1/2019

10.07.2019

Status:Case

Approved

Lie.No/Date:

18.04.2019

510022181 Defer Date:

Decision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of DPIIT U> No. P-470i 1/164/2019-TSW dt. 24.7.2019

uploaded alongwith these minutes of as applied by the firm whichever is less under para 4.07 of
HBP Vol.1. The letter signed by Technical Authority have been placed at the end on this
document (Page No

239

Case No.:34/2/83-

ALCl/2019

HQ File

:01/83/050/00034/AM20/

Party Name:SAMRAT
PLYWOOD LTD.,

RLA File

:22/24/040/00103/AM19/

Meet No/Dalc:3/83-

ALCl/2019

10.07.2019

S(atus:Case

Approved

Lic.No/Date:2210016132 Defer Date:

18.04.2019

Decision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of DPIIT UO No. P-4701 1/154/2019-TSW dt.

4.7.2019uploaded alongwith these minutes of as applied by the firm whichever is less under para
4.07 of HBP Vol.1. The letter signed by Technical Authority have been placed at the end on this
document (Page No

Case No.:n5/2/83-

24 ALCl/2019

0

HQ File

Party Name:ARJUNA
NATURAL LIMITED

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101006017 Defer

Status:Transferre

d to concerned RA



8-

■01/83/050/00088/AM20 ■.10/24/040/00006/AM20 5 Datc:10.07.2019
/  / 06.05.2019

Decision ;The Commiltee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of 1 IBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:113/2/83-
ALCl/2019

HQ File
:01/83/050/00086/AM20/

Party Name:ANKlT
INDUSTRIES

RLA File
:08/24/040/00022/AM20/

Meet No/Date:3/83- StatusiCasc
ALC1/2019 Approved
10.07.2019

Lic.No/Date:0810145202 Defer Date:
08.05.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import item Qty
Reactive Blue R IKG Reactive Blue R (Crude) 0.722KG

241 (Special) (C1 No. (Reactive Blue 19) (Dye content
Reactive Blue 19) 72%)
(Dye content 52%) (This licence issued under para

4.07 ofHB vol.1 2015-2020 for
fixation of Norms by ALC New
Delhi)

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.

Case No.;116/2/83-
ALCl/2019

Party Name:COLORPLAS
POLYADDITIVES LLP

Meet No/Dalc:3/83-
ALCl/20!9
10.07.2019

Status:Casc

Approved

HQ File RLA File Lic.No/Date:0910067469 Defer Date:
;01/83/050/00089/AM20/ :09/24/040/00001/AM20/ 09.05.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:
Export Item Qty Import Item Qty
FILLER MASTER 50MT TITANIUM DIOXIDE 1 .770M.T
BATCHES MADE CALCIUM 36.9M.T
OF LLDPE CARBONATE
CONTAINING
TITANIUM

LLDPE 11.600M.T

DIOXIDE 1.728mt
LLDPE 11.328MT
and CALCIUM
CARBONATE
36.9MT (Minium)

242

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms



Committee.

Case No.: 120/2/83-

ALCl/2019

Parly NamerlNDO
AMINES LIMITED

Meet No/Date;3/83-

ALCI/2019

10.07.2019

StatusrCase

Approved

HQ File RLA File i.ic.No/Datc:0310828899 Defer Date:
:01/83/050/00093/AM20/ :03/94/040/00090/AM20/ 09.05.2019

Decision I'lTe Committee considered the case as per agenda and decided to ratify the norms as
under:

Export Item Qty Import Item Qiy

INDO BA ORINDO

DB OR CALCIUM

ALKYLBENZENE

SULFONATE

(CONTAINING

MIN30%N

BUTANOL)

IKG LABSA 96% 0.735kg

N-BUTANOL/ISO

BUTANOL

0.303kg

243

RA concerned may take necessary action under Para 4.7 of HHP as per above decision of Norms

Committee.

Case No.: 121/2/83-

ALCl/2019

HQ File

:01/83/050/00094/AM20/

Party NameiKRISHNA
ANTIOXIDANTS PVT.

LTD.

RLA File

:03/94/040/00092/AM20/

Meet No/Date:3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:03108289i0 Defer Dale:

09.05.2019

244

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty
BUTYLATED

OCTYLATED

DIPHENYLAMINE

IKG DIPHENYLAMINE 0.560KG

D1 ISOBUTYLENE 0.493KG

lA concerned may take necessary aetion under ^ara 4.7 of HBP as per above decision of Norms
Committee.

245

Case No.:108/2/83-

ALCl/2019

HQ File

:OI/83/050/00081/AM2d/

Party Name:POLYON Meet No/Date:3/83- Status:Case
TEXTILES PVT LIMITED ALCl/2019 Approved

10.07.2019

RLA File

:08/24/040/00045/AM20/

Lie.No/Date:0810145219 Defer Date:

09.05.2019

Decision : The committee considered the ease as per agenda and decided to ratify the norms
based on the written recommendation of Dcptt. of IPP UO No. P-4701 1/173/2019-TSW dt.
26.7.2019 uploaded alongwith these minutes of as applied by the firm whichever is less under
para 4.07 of HHP Vol. 1. Fhe letter signed by Technical Authority have been placed at the end on
this document (Page No

246 Case No.:96/3/83- Party Name:MATANGI Meet No/Date:3/83- Status:Case



n

ALCl/2019 INDUSTRIES LLP

HQ File
:01/83/050/00215/AM20/

ALCl/2019 Approved
10.07.2019

Lic.No/Dale:0810145256 Defer Date;

10.05.2019
RLA File

:08/24/040/00282/AM19/

Decision :The Coinmittec considered the case as per agenda and decided to ratify the norms as
applied for.

247

Case No.:141/2/83-

ALCl/2019

HQ File
:01/83/050/001 14/AM20/

Party Name;GREENLAM
INDUSTRIES LIMITED

RLA File

:05/23/040/00067/AM20/

Meet No/Date:3/83- StatusiCase

ALCl/2019 Approved
10.07.2019

Lie.No/Date:0510410576 Defer Date:

14.05.2019

Decision :The committee considered the case as per agenda and decided to ratify the norms
based on the written recommendation of Deptt. of IPP vide their U.O.No. 7/80/2019-TSW dt.
24.7.2019 uploaded alongwith these minutes of as applied by the Firm whichever is less under
para 4.07 of HBP Vol.1. The letter signed by Technical Authority have been placed at the end on
this document (Page No

24

Case No.; 133/2/83-

ALCl/2019

HQ File
;01/83/050/00106/AM2

0/

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMITED 10.07.2019

RLA File

:10/24/040/00007/AM2

0/

Lic.No/Date:l 01006018

0

14.05.2019

StatusiTransferrc

d to concerned RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20I9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.: 16/3/83-

ALCl/2019

249 HQ File
:OI/83/050/00135/AM20/

Parly NamciBAJAJ
POLYBLENDS PRIVATE

LIMITED

RLA File

:50/24/040/00001/AM20/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

StatusiCase

Approved

Lic.No/Date:5010002527 Defer Date:

21.05.2019

Decision :The Committee considered the ease as per agenda and decided to ratify the norms as
applied for.

25

0

Case No.:8/3/83-

ALCl/2019

HQ File
:01/83/050/00127/AM2

0/

Party

Name:GREENLEAF

EXTRACTIONS

PRIVATE LIMITED

RLA File

:10/24/040/00011/AM2

0/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

nc.No/Date:101006018

21.05.2019

Siatus:Transferre

d to concerned RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-2014 dated 14.08.2013 and Policy Circular No.



12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Fara 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Fuilher decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:6/3/83-

ALCl/2019

Party NameiMATANGI
INDUSTRIES LLP

Meet No/Date;3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0810145334 Defer Date;

21.05.2019

251 HQ File RLA File
:0l/83/050/00125/AM20/ :08/24/040/00402/AM18/

Decision :'fhe Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.: 15/3/83-

ALCl/2019

HQ File

:01/83/050/00134/AM20/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Party NameiRECKlTT
BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA I-ile

:05/24/040/00104/AM20/ 21.05.2019

nc.No/Dat

StatusiCase

Approved

e:05104I0646 Defer

Date:

Decision :The Committee considered tiie case as per agenda and decided to ratify the norms as
under

Export Item Qty Import item Qty

Daily Moisturising IKG 1 Stcaric Acid BP Powder 0.01785 KG

Cream 2 Hydroveg V V 0.0510 KG

3 Fragrance EBA 12341 0.00153 KG

4 DK ESTER F-50 0.0204 KG

5 dkestf:rf-i60 0.00714 KG

6 XANTHANGIJM

(KELTROL CG F)
0.00204 KG

7 Poiysorbate 60 0.00306 KG

8 XIAMETER PMX245

CYCLOPENTASILOXANE

0.0051 KG

9 Lexol EHP 0.0306 KG

10 hrol GMS30SE 0.02805 KG

11 Lanelte 0 (Cetearyl alcohol) 0.02805 KG

12 Disodiuin EDTA 0.00102 KG

13 Glycerin BP/USP 0.102 KG

14 PROPYLENE GLYCOL 0.0102 KG

15 WAS BP-EP Silk 783-L

(White Soft Paraffin)
0.020 KG

16 Isopropy! Myristate 0.0306 KG

17 Euxyl K340 0.0102 KG

252

RA concerned may ta
Committee.

ce necessary action under Para 4.7 of HBP as per above decision of Norms

253
Case No.: 11/3/83-

ALCl/2019

Party Name:KRISHNA

ANTIOXIDANTS PVT.

Meet No/Date:3/83-

ALC1/20I9

StatusrCase

Approved



?'5

LTD. 10.07.2019

HQ File RLA File Lic.No/Date:0310829192 Defer Dale:
:01/83/050/00130/AM20/ :03/94/040/00131/AM20/ 22.05.2019

Decision :'!1ie Committee eonsidered the case as per agenda and decided to ratify the norms as
under:-

Export Item Oty Import Item Oty

POUR POINT

DEPRESSANT

PROCHINOR AP

IKG ALPHA PLUS C20-

24/ALPHA

OLEFIN C20-24

0.0616KG

1 136( 36% Active) ALPHA OLEFIN

C30-I-/ALPHA

OLEFIN C30-I HA

O.IOOKG

MIX XYLENE 0.640KG

MALEIC

ANHYDRIDE

0.051 1 KG

RA concerned may take

Committee.

necessary action under ^ara 4.7 of HBP as per above decision of Norms

Case No.;9/3/83-

ALCl/2019

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMITED 10.07.2019

Status:Transferrc

d to concerned RA

25

4

HQ File

:01/83/050/00128/AM2

0/

RI.A File

: 10/24/040/00012/AM2

0/

jc.No/Date:101006018

22.05.2019

Defer

Date: 10.07.2019

Decision :The Committee considered the ease as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:2/3/83-

ALC1/20I9

255 HQ File

:01/83/050/00121/AM20/

Party Name: DEEP

POLYMERS LIMITED

RLA File

:08/24/040/00070/AM20/

Meet No/Date:3/83- Slatus:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0810145343 Defer Date:

23.05.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

25

6

Case No.: 18/3/83-

ALCl/2019

HQ File

Party Name:RECKlTT

BENCKISER

HEALTHCARE INDIA

PRIVATE LIMITED

RLA File

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status:Case

Approved

Lic.No/Date:051041071 Defer Date:



•01/83/050/00137/AM20/ :05/24/040/00113/AM20/ 8
24.05.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item

Scholl Hard Skin

Softening Cream

Qty
KG

Import item

10

13

14

Glycerin
BP/EP/IJSP

(Glycerol)

Allantoin

Citric acid

Anhydrous

L(+) Tartaric acid
cryst., cmprovc

exp Ph

Lactic Acid

Keilrol CG

(Xanthan Gum)

Brij S2-S0-(MV)
Brij S721-SO-
(SG)

Lanette 0

(Cetearyl alcohol)

Qtv( In Grams)

43.35 Grams

3.06 Grams

5.10 Grams

5.10 Grams

5.10 Grams

2.04 Grams

35.70 Grams

15.30 Grams

Peach Kernel Oil

Tegosoft DO

Cctiol SB 45

Salicylic Acid Fine
Powder Extra Pure

Belle GNF

Perfume

30.60 Grams

"Not Allowed

51.00 Grams

Not Allowed

12.75 Grams

.02 Grams

Note: Import item No. lOand 12 falls under chapter 15 - Vegitable/Edible oil. Hence not allowec
under Para 4.07 Cases.

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.

Case No.:20/3/83-

ALCl/2019

Party Name:KRlSHNA
ANTIOXIDANTS PVT.

LTD.

MeetNo/Date:3/83-

ALCl/2019

10.07.2019

Status:Casc

Approved

HQ File RLAFile Lic.No/Date:0310829272 Defer Dale:

:01/83/050/00l39/AM20/ :03/94/040/00144/AM20/ 27.05.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Oly Import Item Qty
ORGANIC SURFACE ACTIVE

AGENT {CR1ST0L0SSA-2}81%
ACTIVE ( ALKOXYALTED

Ikg ETHYLENE OXIDE 0.412kg



ft7

OHENOLIC RESIN-8r/o

ACTIVE}

RA concerned may lake necessary action under
Committee.

'ara 4.7 of HBP as per above decision ofNorms

Case No.:23/3/83-

ALCI/2019

HQ File

Party Name:KRISHNA
ANTiOXIDANTS PVT.

LTD.

RLA File

Meet No/Date:3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0310829309 Defer Date:

;01 /83/050/00142/AM20/ :03/94/040/00151/AM20/ 29.05.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

258
Export Item Qty Import Item Qty

BUTYLATED

TRIPHENYL

PHOSPHITE (BTPP)

1kg 1 BUTYLPHENOL 232 0.935kg

2 YELLOW PHOSPHORUS 0.085kg

Committee.

Case No.:33/3/83-

ALCl/2019

HQ File
:01/83/050/00152/AM20/

25

9

Party Namc:L S
CHEMICALS AND

PHARMACEUTICALS

RLA File

:03/95/040/00184/AM20/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Slatus:Case

Approved

nc.No/Date:031082935 Defer Date:

30.05.2019

Decision : Decision :The Committee considered the case as per agenda and decided to ratify the
norms as under:-.

Export item Qty Import item Qty

LEAD NITRA TE 1kg LEAD INGO TS 0.63kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision ofNorms
Committee:-

Case No.:42/3/83-

ALC1/20I9

HQ File

:01/83/050/00161/AM20/

Party NamerKRlSHNA
ANTIOXIDANTS PVT.

LTD.

RLA File

:03/94/040/00170/AM20/

Meet No/Date:3/83-

ALCl/2019

10.07.2019

Status: Case

Approved

Lie.No/Dale:03108293 87 Defer Date:

03.06.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty

QUARTERNARY

POLYAMlNE-42%

ACTIVE (CRISTOL
SHALESTAB ACE)

1kg EPICHLOROHYDRIN 0.282kg

RA concerned may take necessary action under Para 4.7 of HBP as per a

Committee.

)Ovc decision ofNorms



Party Namc:SYNTIHTE Meet No/Dale;3/83-
INDUSTRIES

PRIVATE LIMlTEi:)

RLA File

:10/24/040/00015/AM2

0/

ALCl/2019

10.07.2019

Lie.No/Dale: 101006018

9

03.06.2019

Slatiis:Transferrc

d to concerned RA

Defer

Date: 10.07.2019

Case No.:37/3/83-

ALCl/2019

HQ File
:01/83/050/00156/AM2

26 0/

^  Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-20I4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMITED 10.07.2019

26

2

StatusiTransfcrrc

d to concerned RA

Defer

Date:10.07.2019

Case No.:38/3/83-

ALCl/2019

PRIVATE LIMITED

HQ File RLA File Lic.No/Date: 101006019
:OI/83/050/00157/AM2 :10/24/040/000 !3/AM2 0

0/ 0/ 03.06.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

26

3

Case No.:39/3/83-

ALCl/2019

HQ File
:0!/83/050/00158/AM2

0/

Party Name:SYNTHITE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMFfED 10.07.2019

RLA File

:10/24/040/00014/AM2

0/

Lic.No/Date: 101006019

03.06.2019

StalusiTransfcrre

d to concerned RA

Defer

Date: 10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20!9-20i4 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

26

4

Case No.:51/3/83-

ALCl/2019

HQ File

:01/83/050/00170/AM2

0/

Party Name:SYNTHrrE Meet No/Date:3/83-
INDUSTRIES ALCl/2019

PRIVATE LIMITED 10.07.2019

RLA File

:10/24/040/00017/AM2

0/

Lic.No/Date: 101006019

07.06.2019

Status:Transferre

d to concerned RA

Defer

Dalc:l0.07.20l9

Decision ;'fhe Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/20l9-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for



redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin, i'urther decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Meet No/Date;3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:0210209229 Defer Date:

07.06.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:53/3/83-

ALCl/2019

Party Name:TECHNO
WAXCi lEM PVT.LTD.,

RLA File

:02/24/040/00028/AM20/
265 HQ File

:01/83/050/00172/AM20/

Case No.:56/3/83-

ALCl/2019

266 HQ File
:01/83/050/00175/AM20/

Parly Name:SOLTEX Meet No/Datc:3/83- Status:Case
PETRO PRODUCTS LTD. ALCl/2019 Defered

10.07.2019

RLA File

:03/95/040/00063/AM20/

Lic.No/Date:0310829509 Defer Date:

10.06.2019 11.09.2019

Decision :The Committee considered the case as per agenda and decided defer the case and
examine by DPIIT.

Case No.:57/3/83-

ALCl/2019

267 HQ File
:01/83/050/00176/AM20/

Party Name:J K PARAS
POLYCOATS LIMITED

RLA File

:05/23/040/00109/AM20/

Meet No/Date:3/83- Status:Case

ALCl/2019 Deferred

10.07.2019

Lic.No/Datc:0510410872 Defer Date:

11.06.2019 11.9.2019

Decision : The Committee considered the case as per agenda and decided defer the case and
examine by DPIIT.

CaseNo.;64/3/83-

ALCl/2019

HQ File

Party Name:ATUL
LIMITED

RLA File

:01/83/050/OOi 83/AM20/ :08/24/040/00087/AM20/

Meet No/Date:3/83- Status:Ca$c

ALC1 /2019 Approved
10.07.2019

Lic.No/Date;081014549 Defer Date:

9

12.06.2019

Decision :Thc Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty

Nicosulfuron

Technical

IKG 2-Aminosulfonyl-N, N-
Dimethylnicotinamide

0.587kg

2 4,6-Dimethoxy-2-
(Phenoxycarbonylamino)
Pyrimidinc

0.705kg

3

US-Diazabicyclo (5.4.0)
undec-7-ene

0.392kg

26

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms



Commillee.

Cjo

Case No.:61/3/83-

ALCl/2019

HQ File
:01/83/050/00180/AM20/

Party NameiHEMANl
INDUSTRIES LIMITED

RLA File

:03/94/040/00194/AM20/

Meet No/Dale:3/83- Status:Casc

ALCl/2019 Approved
10.07.2019

Lic.No/Date:031082957 Defer Date:

6

12.06.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
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Export Item Qty Import Item Qty. 1
METAMITRON

TECHNICAL (98%

MIN)

IKG 1 BENZALDEHYDE 1.326KG

2 SODIUM

CYANIDE

0.685KG

3 HYDRAZINE

HYDRATE (64%)

L386KG

4 TOLUENE 0.255KG

5 ETHYL ACETATE 0.872KG

RA concerned may lake necessary action under Para 4.7 of HBP as per a
Committee.

30ve decision of Norms

Case No.:66/3/83-

ALCl/2019

HQ File
:01/83/050/00185/AM20/

Party Name:CRYSTAL
CROP PROTECTION

LIMITED

RLA File

:05/23/040/00105/AM20/

Meet No/Date:3/83- Status:Case

ALC1 /2019 Approved
10.07.2019

Lic.No/Date:0510410927 Defer Date:

13.06.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

Export Item Qty Import item Qty.

Lambda Cyhalothrin
5% EC

I Litre Lambda Cyhalothric
Acid 99% Min.

0.0304 kg

RA concerned may take necessary action under Para 4.7 of HBP as per above decision of Norms
Committee.
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Case No.:68/3/83-

ALC1/20I9

HQ File

:01/83/050/00187/AM20/

Meet No/Date:3/83-Parly Name:MIICRON

WIRES AND POLYMERS ALCl/2019

10.07.2019PVT LTD

RLA File

:03/95/040/00230/AM20/

StatusrCasc

Approved

Lic.No/Date;0310829681 Defer Date:

14.06.2019



G

Decision :The Commiltee considered the case as per agenda and decided to ratify the norms on
net to net basis.
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Case No.:77/3/83-

ALCl/2019

HQ File
:01/83/050/00196/AM2

0/

StatusiTransferre

d to concerned RA

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Lic.No/Date: 101006020 Defer

7  Dale: 10.07.2019

19.06.2019

Party Name:KANCOR
INGREDIENTS

LIMITED

RLA File

:10/24/040/00020/AM2

0/

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

Case No.:89/3/83-

ALCl/2019

Party NametPROEC
ENERGY LIMITED

MeetNo/Date:3/83- StatusiCase

ALCl/2019 Approved
10.07.2019

273 HQ File RLA File Lic.No/Date:0510411028 Defer
:01 /83/050/00208/AM20/ :05/24/040/00175/AM20/ 24.06.2019 Date:

Decision :The Committee considered the case as per agenda and decided to ratify as applied for
the norms as applied for.

CaseNo.:98/3/83-

ALCl/2019

Status:Casc

Approved
Party Narne:GLOBUS
INTERNATIONAL

COATERS PVT. LTD,

,HQ File RLA File
;01/83/050/00217/AM20/ :03/94/040/00250/AM20/

Decision :The Committee eonsidered the ease as per agenda and decided to ratify the norms as
under.

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:0310829907 Defer Date:

25.06.2019

274
Export Item Qty Import Item Qty.

RELEASE PAPER

130GSM+/- 10%

50MT CONTAINING

CLAY COATED

PAPER 130 GSM-I-

/- 10%

52MT

Committee.
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Case No.:104/3/83-

ALCl/2019

HQ File
:01/83/050/00223/AM20/

Parly Name:E.l. DU PONT Meet No/Date:3/83-
INDIA PRIVATE

LIMITED

RLA File

:34/24/040/00090/AM20/

Status:Case

ApprovedALCl/2019

10.07.2019

Lic.No/Date:3410045238 Defer Date:

26.06.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as
under:-

Export Item Qty Import Item Qty



<^2

2,4 D Sodium salt IKG Chlorimuron Ethyl Technical 0.007035KG

75.6% ww

Metsulfuron methyl
0.7% ww -i-

chlorimuron ethyl
0.7% wwWP (Ally
Plus 77 WP

Herbicide)

Metsulfuron Methyl Technical 0.007035KG

2,4 -D Sodium salt 0.7600KG

Committee.

Case No.: 106/3/83-

ALCl/2019

Status:Casc

Approved
Parly Name:lNDOGULF
CROPSCIENCBS

LIMITED

HQ File RLA File
:01 /83/050/00225/AM20/ :05/23/040/00127/AM20/

276 Decision :The Committee considered the case as per agenda and decided to ratify the norms as

Meet No/Dale:3/83-

ALCl/2019

10.07.2019

Lic.No/Date:0510411077 Defer Date:

27.06.2019

Export item Oty Import Item Qty

Lambda cyhalothrin
5% EC

Lambda cyhalothrin
5% EC

1 Litre Lambda cyhalothrin
acid 99%

Lambda cyhalothrin
acid 99%

0.0304KG
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Case No.: 109/3/83-

ALCI/2019

Party Name:ARlSHlNA Meet No/Date:3/83-
LIFE SCIENCES PVT ALCl/2019

LTD 10.07.2019

Status:Transferrc

d (o concerned RA

Defer

Date: 10.07.2019
HQ File RLA File Lic.No/Date: 101006021
:01/83/050/00228/AM2 :10/24/040/00025/AM2 5
0/ 0/ 28.06.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

27

Case No.:108/3/83-

ALCl/2019

HQ File

:01/83/050/00227/AM20

/

Party Namc:PLANT
LIPIDS PRIVATE

LIMITED

RLA File

:10/24/040/00023/AM20

/

Meet No/Dale:3/83-

ALCl/20i9

10.07.2019

Lic.No/Date:

3

28.06.2019

01006021

Status:Transferre

d to concerned RA

Defer

Date:10.07.2019

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided



that applicant may also take up the matter with RA concerned, I lenee, the case is disposed off.

Case No.: 111/3/83-

ALCl/2019

Party Name:MESO
CARBON INDIA PVT.

LTD.

Meet No/Date;3/83- StatusrCasc
ALCl/2019 Approved
10.07.2019

Lic.No/Dale:0810145605 Defer Dale:HQ File RLA File
:01/83/050/00230/AM20/ :08/24/040/00027/AM20/ 01.07.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

2/9

.iiiuei.

Export Item Qtv Import Item Oty

ACTIVATED

CARBON FOR

500000KG ACTIVATED

CARBON

500000K.G

BIOGAS

TREATMENT —  1

RA concerned may lake necessary action under Para 4.7 of HBP as per above decision oi Norms
Committee.

28

0

Case No.: 115/3/83-

ALCl/2019

Parly Name:ARJUNA
NATURAL PRIVATE

LIMITED

HQ File
;01/83/050/00234/AM2

0/

Meet No/Dale:3/83-

ALCI/2019

10.07.2019

Lic.No/Date: 101006021

7

02.07.2019

Status:Transfcrre

d to concerned RA

Defer

Date:I0.07.20I9
RLA File

:10/24/040/00027/AM2

0/

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05{RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.

28

Case No.:114/3/83-

ALCl/2019

HQ File

Party
Name:B10INGREDIA

NATURAL PRIVATE

LIMITED

Meet No/Date:3/83-

ALCl/2019

10.07.2019

S(atus:Transferre

d to concerned RA

Lic.No/Date: 101006021

6

02.07.2019

Defer

Date: 10.07.2019

RLA File

:01/83/050/00233/AM20 :10/24/040/00026/AM20

/  /

Decision :The Committee considered the case as per agenda and decided that in compliance with
the Policy Circular No.05(RE-2013)/2019-2014 dated 14.08.2013 and Policy Circular No.
12/2015-2020 dated 28.08.2018, Regional Authorities (RAs) concerned may examine for
redemption the advance authorization (whether issued under Para 4.07 of HBP or otherwise)
based on the Sample Analysis Report (SAR) furnished by Spice Board, Cochin. Further decided
that applicant may also take up the matter with RA concerned. Hence, the case is disposed off.
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Case No.: 117/3/83-

ALCl/2019

HQ File

Party Name:ATUL
LIMITED

RLA File

Meet No/Date:3/83- Status:Case

ALCl/2019 Approved
10.07.2019

Lic.No/Datc:0810145623 Defer Date:



:01/83/050/00236/AM20/ :08/24/040/00089/AM20/ 03.07.2019

Decision :'rhc Committee considered the case as per agenda and decided to ratify the norms as
applied for.

Case No.:118/3/83-

ALCl/2019

Party "NamciKRlSHNA
ANTIOXIDANTS PVT.

LTD.

Meet No/Date:3/83~ Status:Case
ALCl/20i9 Approved
10.07.2019

l^igpile RLA File Lic.No/Date;0310830029 Defer Date:
:01/83/050/00237/AM20/ :03/94/040/00270/AM20/ 03.07.2019

Decision :The Committee considered the case as per agenda and decided to ratify the norms as

283

RA concerned may take necessary action under
Committee.

Export item Oty Impoil Hem Oty

ORGANIC

SURFACE ACTIVE

AGENT [CRISTOI.
OSAA-8]
(POLYETHYLENE
PROPYLENE

OXIDE)

1kg ETHYLENE OXIDE 0.4006kg

PROPYLENE

OXIDE

0.5658kg

'ara 4.7 of HBP as per above decision of Norms

Datc:09.08.2019

PlaceiNew Delhi

Ashok Kumar Kanodia

Foreign Trade Development Officer


